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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
0.A. NO. 525/2022

IN THE MATTER OF:

LAXMI «eeee APPLICANT
VERSUS

MINISTRY OF ENVIRONMENT FORESTS

& CLIMATE CHANGE & ORS. ... RESPONDENTS

OBJECTIONS ON BEHALF OF SH. ARUN KUMAR
JAIN S/O SH. A.K. JAIN, R/O HOUSE NO. B-539, NEW
FRIENDS COLONY, NEW DELHI TO THE STATUS
REPORT DATED 30.08.2025

RESPECTFULLY SHOWETH:

1. That the present objections are being filed by the objector as
the respondent no. 3, 13 & 14 have not presented the true and
correct picture in respect to the Kh. No. 725(19-11), 726(12-
04), 729(04-04) & 731 (20-06) of Village Bhati, New Delhi.

2. That the aforesaid land has been in peaceful, settled, lawful
cultivatory possession of the objector since long time ago. The
claimant was in settled, peaceful, cultivator possession of 40
Bighas and 4 Biswas of land of Village Bhati, New Delhi
detailed hereunder:

(1) 10 Bighas out of Kh. No. 715 (245-6),
(ii)) 14 Bighas out of Kh. No. 725 (19-11),
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(iii) 6 Bighas & 4 Biswas out of Kh. No. 726 (12-4),

(iv) 4 Bighas & 4 Biswas of Kh. No. 729(4-4) and

(v) 5 Bighas & 16 Biswas out of Kh. No. 731(20-16)

This land was recorded in the name of Gaon Sabh Bhati. But
this land has remained in cultivatory possession of the objector
since last more than 40 years. The land is marked in blue
stripes colour in the extract of Shizra of Village Bhati annexed

as Annexure P-1.

That the above described (40-4) land was in cultivatory
possession of the objector alongwith his other land which was
owned by objector. The land in question is situated on the
surroundings of the objector ’s privately owned land. The
privately owned land was purchased by the objector and it was
duly mutated in his name. The land so recorded in ownership /
bhumidhari of objector is comprised in Kh. No. 716, 717, 718,
719, 720, 721, 722, 723, 724, 727 & 728 of Village Bhati
which is shown in orange colour in the extract of Shizra of
Village Bhati annexed as Annexure P-1. The Fard Khatoni(s)
are annexed as Annexure P-2 (Colly.) and Khasra Girdawri of

land is annexed as Annexure P-3.

That the objector had applied for electricity connection for
installation of a tube-well in Kh. No. 716 for agricultural use
which was granted by the Block Development Officer vide his
letter dated 27.08.1988 addressed to the Delhi Vidyut Board.

As such objector was cultivating his privately owned land as
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well as the 40 Bighas and 4 Biswas of land which was recorded

in name of Goan Sabha Bhati.

That in 1988, the Gaon Sabha tried to dispossess the objector
from the 40 Bighas and 4 Biswas of land i.e. 10 Bighas out of
Kh. No. 715 (245-6), 14 Bighas out of Kh. No. 725 (19-11), 6
Bighas & 4 Biswas out of Kh. No. 726 (12-4), 4 Bighas & 4
Biswas of Kh. No. 729(4-4) and 5 Bighas & 16 Biswas out of
Kh. No. 731(20-16) of Village Bhati, New Delhi. Therefore, in
order to protect his settled peaceful cultivatory possession, the
objector filed CS (OS) No. 2252/1988 titled as “A.K. Jain vs.
Gaon Sabha Bhati” in Delhi High Court on 14.09.1988. The
possession of the objector was protected by the status quo
order dated 04.10.1988 passed by the Hon’ble High Court.
Copy of the order dated 04.10.1988 is annexed as Annexure P-
4. Thereafter, on 24.04.1990 the suit was ultimately disposed
off on the statement of counsel for Gaon Sabha to the effect
that the objector (objector in the suit) shall not be dispossessed
except by due process of law. The order dated 24.04.1990 is
annexed as Annexure P-5. Thus, even before the orders passed
in MC Mehta case in 1994 & 1996, the judgment of Delhi High
Court protected the possession of objector on these Gaon Sabha
lands. Further, there were not uncultivated waste lands as
objector had brought the land under cultivation which was duly

recorded in the Khasra Girdawri.

That the villagers of adjoining village Fatehpur Beri also had

an evil eye upon the lands in question and they tried to
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dispossess the objector from the same lands, therefore, the
objector had to file CS (OS) No. 1474/1990 titled as “A.K.
Jain Vs Bhagwanta & Ors.”. On 09.05.1990, the Hon’ble Delhi
High court was pleased to pass orders restraining the
defendants from interfering in peaceful possession of the
objector (objector in the suit). Copy of order dated
09.05.1990 is annexed as Annexure P-6. Since, the defendants
in that suit were continuing to disturb the possession of
objector (objector herein), hence he filed IA no. 4165/1990 in
CS(0S) No. 1474/1990 which was allowed by the Hon’ble
High Court of Delhi on 23.05.1990 thereby permitting the
objector to raise/erect a boundary wall and also directed the
SHO of PS Mehrauli to provide protection. Copy of the order
dated 23.05.1990 is annexed as Annexure P-7.

That in this manner, the objector was using, cultivating and
possessing the 40 Bighas 4 Biswas of Gaon Sabha land
alongwith the land owned by him. The Gaon Sabha did not
take any steps for recovering possession from the objector
within the time prescribed by law, hence by virtue of Section
67 of the Delhi land Reforms Act, 1954, the rights of Gaon
Sabha became extinguished. And the objector became the
bhumidhar of the 40 Bighas and 4 Biswas land (recorded in
name of Gaon Sabha Bhati) by virtue of cultivation thereof for

a period of more than 3 years.

That the objector then filed a case under Section 85 of the
DLR Act in 1990 seeking declaration of bhumidhari rights
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titled as “Arun Kumar Jain Vs Gaon Sabha Bhati” bearing Case
No. 87/RA/90. Copy of the case no. 87/RA/90 is annexed as
Annexure P-8. This case was wrongly dismissed in default by
order dated 23.05.2002 passed by the Ld. SDM/RA. The
restoration application was also dismissed on 07.02.2003.
Thereafter, the appeal no. 09/2003 titled as “Arun Kumar Jain
Vs Gaon Sabha Bhati” was also dismissed wrongly. The
objector filed a petition before the Ld. Financial Commissioner
Delhi bearing Case No. 140/2013 titled as “Arun Kumar Jain
vs Gaon Sabha Bhati”, which has been allowed and case has
been remanded back to the Dy. Commissioner/District
Magistrate (South) for deciding the appeal on merits of the
case. Copy of the order passed by the Ld. Financial
Commissioner on 25.03.2021 is annexed as Annexure P-9.
Thus, the appeal of the objector in respect of the case under
Section 85 of DLR Act stands revived by order dated
25.03.2021. The said appeal no. 09/2003 is pending before the
Ld. Dy. Commissioner/Distt. Magistrate (South) at Saket, New
Delhi and is required to be adjudicated in accordance with law
on merits. As such, the (40-4) land cannot be treated as waste
land or deemed forest because it has been converted to

cultivated agricultural land.

That the objector has been in continuous possession of the land
in question as he was never dispossessed by the Gaon Sabha.
Gaon Sabha never ever filed any case for ejectment of the

objector from the land, hence the objector has perfected his
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bhumidhari rights to the land by continuous occupation for
more than 3 years. The bhumidhari rights had accrued in 1990
in favour of objector when the case was filed to seek

declaration of his rights.

That the fact of the matter remains that proceedings under The
Indian Forest Act, 1927 have never been initiated for
adjudication of rights of citizens or to acquire the privately
owned lands in respect of lands in Village Bhati. Yet it is
wrongly claimed that the area is a reserved forest. That the
facts relating to the notification of this land as forest are as

under:

(A) That the 40 Bighas and 4 Biswas of land i.e. 10 Bighas out
of Kh. No. 715 (245-6), 14 Bighas out of Kh. No. 725 (19-
11), 6 Bighas & 4 Biswas out of Kh. No. 726 (12-4), 4
Bighas & 4 Biswas of Kh. No. 729(4-4) and 5 Bighas & 16
Biswas out of Kh. No. 731(20-16) of Village Bhati, New
Delhi does not enjoy the status of “reserved forest” or as
“deemed forest” as per law. But still the respondents have
been denying the claims of citizens by falsely claiming that
the Gaon Sabha land of Village Bhati as “reserved forest”
whereas the fact of the matter remains that the Gaon Sabha

lands still do not have such legal status.

(B) The reserved forest can only be created over the lands
which are either the property of the government or over

which the government has proprietary rights. For reserving
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such lands, the government is required to follow the
procedure provided in Sections 4 to Section 20 of the
Indian Forest Act, 1927. Section 3 of the Act reads as
under:

3. Power to reserve forests.—The State Government may
constitute any forest-land or waste-land which is the
property of Government, or over which the
Government has proprietary rights, or to the whole
or any part of the forest-produce of which the
Government is entitled, a reserved forest in the
manner hereinafter provided.

A reserved forest is created when the notification under
Section 20 of Indian Forest Act, 1927 is issued after
completing the process starting with Section 4 of the Act.
The Section 20 reads as under:

20. Notification declaring forest reserved.—
(1) When the following events have occurred, namely.—

(a) the period fixed under section 6 for preferring
claims have elapsed and all claims (if any) made
under that section or section 9 have been disposed
of by the Forest Settlement-officer;

(b) if any such claims have been made, the period
limited by section 17 for appealing from the orders
passed on such claims has elapsed, and all appeals
(if any) presented within such period have been
disposed of by the appellate officer or Court; and

(c) all lands (if any) to be included in the proposed
forest, which the Forest Settlement-officer has,
under section 11, elected to acquire under the Land
Acquisition Act, 1894 (1 of 1894), have become
vested in the Government under section 16 of that
Act, the State Government shall publish a
notification in the Official Gazette, specifying
definitely, according to boundary-marks erected or
otherwise, the limits of the forest which is to be
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reserved, and declaring the same to be reserved
Jfrom a date fixed by the notification.
(2) From the date so fixed such forest shall be deemed

to be a reserved forest.

The notification dated 24.05.1994 bearing no. F.10(42)-
1/PA/DCF/93/2012-17(1) was issued under Section 4 of the
Indian Forest Act, 1927 signifying the intention of the
government for reserving the forest lands and wastelands
which were the property of government as reserved forest.
However, this notification did not apply to the Gaon Sabha
lands as such lands were not the property of the
government. For that reason, the Gaon Sabha lands were
not treated as having become vested in government in
pursuance to the notification dated 24.05.1994. Copy of the

notification is annexed as Annexure P-10.

That thereafter a notification under Section 154 of the Delhi
Land Reforms Act, 1954 bearing no. F.1(29)/PA/DC/95
was issued on 02.04.1996 and it was proposed to handover
lands of Gaon Sabha Bhati to Forest Deptt. for
afforestation. Copy of the notification dated 02.04.1996 is
annexed as Annexure P-11. At the time of issuance of this
notification, Section 4 of the Indian Forest Act, 1927 was
not invoked as the Gaon Sabha land was not a property of

the government.

Since the earlier notification dated 24.05.1994 under
Section 4 of the Indian Forest Act, 1927 did not apply to



2905

7

Gaon Sabha lands, therefore the rights of Gaon Sabha Bhati
to the lands were not terminated under the provisions of
Indian Forest Act, 1927. For all lawful purposes, Gaon
Sabha Bhati remains the owner of the lands which were
subject of the notification dated 02.05.1996. Hence, the
handover of Gaon Sabha land to the forest department did
not have the effect of abolishing of rights acquired by
members of Gaon Sabha Bhati; and therefore the handover
was with the encumbrances attached to the land. And the
cultivator possession of objector was duly protected by

virtue of orders passed by the Delhi High Court.

It is a fact that the notification dated 24.05.1994 was also
not taken to it’s logical conclusion as no proclamation
under Section 6 of the Act was ever issued so as to invite
the claims and no inquiry under Section 7 was ever carried
out. Hence the bhumidhari & easementary rights acquired
by the objector were never abolished under any legal
provision relating the wild life or forests. The Sections 4, 5,
6 & 7 of Indian Forest Act, 1927 read as under:

4. Notification by State Government.-

(1) Whenever it has been decided to constitute any land
a reserved forest, the State Government shall issue a
notification in the Official Gazette—
(a) declaring that it has been decided to constitute
such land a reserved forest;
(b) specifying, as nearly as possible, the situation and
limits of such land; and
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(c) appointing an officer (hereinafter called “the

Forest Settlement-officer”) to inquire into and
determine the existence, nature and extent of any
rights alleged to exist in favour of any person in or
over any land comprised within such limits or in or
over any forest-produce, and to deal with the same
as provided in this Chapter.
Explanation.—For the purpose of clause (b), it shall
be sufficient to describe the limits of the forest by
roads, rivers, ridges or other well-known or readily
intelligible boundaries.

(2) The officer appointed under clause (c) of sub-
section (1) shall ordinarily be a person not holding any
Sorest-office except that of Forest Settlement-officer.

(3) Nothing in this section shall prevent the State
Government from appointing any number of officers not
exceeding three, not more than one of whom shall be a
person holding any forest-office except as aforesaid, to
perform the duties of a Forest Settlement-officer under
this Act.

ooooooooo

5. Bar of accrual of forest-rights.—After the issue of a
notification under section 4, no right shall be acquired
in or over the land comprised in such notification,
except by succession or under a grant or contract in
writing made or entered into by or on behalf of the
Government or some person in whom such right was
vested when the notification was issued; and no fresh
clearings for cultivation or for any other purpose shall
be made in such land except in accordance with such
rules as may be made by the State Government in this

behalf.

6. Proclamation by Forest Settlement-officer.—When a
notification has been issued under section 4, the
Forest Settlement-officer shall publish in the local
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vernacular in every town and village in the
neighbourhood of the land comprised therein, a
proclamation

(a) specifying, as nearly as possible, the situation and
limits of the proposed forest;

(b) explaining the consequences which, as
hereinafter provided, will ensue on the reservation
of such forest; and

(c) fixing a period of not less than three months from
the date of such proclamation, and requiring every
person claiming any right mentioned in section 4 or
section, 5 within such period either to present to the
Forest Settlement-officer a written notice specifying
or to appear before him and state, the nature of
such right and the amount and particulars of the
compensation (if any) claimed in respect thereof.

......

7. Inguiry by Forest Settlement-officer.—The Forest
Settlement-officer shall take down in writing all
statements made under section 6, and shall at some
convenient place inquire into all claims duly preferred
under that section, and the existence of any rights
mentioned in section 4 or section 5 and not claimed
under section 6 so far as the same may be
ascertainable from the records of Government and the
evidence of any persons likely to be acquainted with the
same.

The office of Additional District Magistrate (South District) was
conferred with the powers of Forest Settlement Officer vide
notification no.  F.10(42)-1/PA/DC/93/11/181-198  dated
10.05.1996. But the citizens and affected persons were not made
aware about their rights to raise claims under Section 6 as no
such proclamation has been issued till date inspite of passage of
24 years. Thus, the effect of notification dated 24.05.1994 issued
under Section 4 of The Indian Forest Act, 1927 is limited to the
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extent of expressing the intention of the government to reserve
the government owned land for forest. And the subsequent
notification dated 02.04.1996 was issued under Section 154 of
DLR Act, 1954, so it cannot be treated as a notification under

Section 4 of the Indian Forest Act, 1927.

That the objector had earlier also filed objections under Section
9 of the Indian Forest Act, 1927 bearing Case no. 110/0bj./95
titled as “Arun Kumar Jain vs G.S. Bhati” on the ground that he
was in cultivatory possession of lands in question for which a
case for declaration of bhumidhari rights was pending. After the
notification dated 02.04.1996, the Forest Department sought
possession of the Gaon Sabha lands but the Gaon Sabha did not
handover possession of the 40 Bighas and 4 Biswas of land in
question, On 16.12.1997, possession of Kh. No. 715 & 725 of
Village Bhati was sought to be delivered to the Forsest
Department, therefore a demarcation was carried out. In that
proceedings it was clearly recorded that the possession of 10
Bighas out of Kh. No. 715 (245-6) and 14 Bighas out of Kh. No.
725(19-11) of Village Bhati was not handed over to the Forest
Deptt. Copy of the report is annexed as Annexure P-12.

The objections of objector Case no. 110/0bj./95 titled as “Arun
Kumar Jain vs G.S. Bhati” were allowed and the then Forest
Settlement Officer held that the proceedings in the case be
adjourned sine die till the proceedings in other courts are
decided. The copy of order dated 02.08.1999 passed by the

Forest Settlement Officer, Delhi is annexed as Annexure P-13.
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These proceedings have not been revived till date, so the
objector cannot be dispossessed without completing the due

process of law.

That during the pendency of the abovesaid proceedings under
Section 85 of DLR Act, the officials of Gaon Sabha and Forest
Department came to the property of objector on 12.09.2006 and
demolished the entire boundary wall and stated that the
possession of Kh. No. 715 of Village Bhati was taken over and
handed over to the Forest Deptt. by wrongly claiming that all
lands situated to the north of Bhati Mines road was part and
parcel of Kh. No. 715. At this time, the objector filed a WP(C)
No. 6991/2007 titled as “Arun Kumar Jain VS Union of India”
against the illegal demolition. In reply to this petition, a counter
affidavit was filed by the then Block Development Officer
(South) stating that the demolition programme for 12.09.2006
was fixed to takeover possession of Kh. No. 715 only. It was
also stated that earlier the possession of 235 Bighas and 16
Biswas out of Kh. No. 715 (245-6) and 5 Bighas and 1 Biswa
out of Kh. No. 725 (19-11) was taken over on 16.12.1997. It was
specifically admitted that that the possession of 10 Bighas out of
Kh. No. 715 (245-6) and 14 Bighas out of Kh. No. 725(19-11) of
Village Bhati was not handed over to the Forest Deptt. on
16.12.1997 as there was stay order operating. It was reiterated in
the counter affidavit that the action taken on 12.09.2006 was
only with respect to Kh. No. 715 of Village Bhati. The affidavit
of the BDO (South) is annexed as Annexure P-14.
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15. That thereafter the objector filed a Contempt Case (Civil) No.
409/2007 in Delhi High Court regarding contempt of the order
dated 24.04.1990 in CS (OS) No. 2252/1988. In that contempt
case directions were passed for demarcation of the lands of
objector. Accordingly, on 15.12.2011 demarcation was catried
out and points were fixed thereby demarcating the privately
owned lands of objector /petitioner. And the petition was
disposed off on 09.08.2012 by holding that the possession of all
the lands be returned to the objector /petitioner. However, due to
pendency of the case under Section 85 of DLR Act, the order
was modified on 17.08.2012 and it was held that the possession
of privately owned land be returned immediately on the date
fixed. Whereas, the 40 Bighas and 4 Biswas of Gaon Sabha land
for which case u/s 85 of DLR Act was pending, a direction was
issued to the Dy. Commissioner to decide the appeal
expeditiously. It was therefore, intended that the rights of the
objector would be governed by the outcome of appeal pending
before the Ld. Dy. Commissioner (South) in respect of grant of
bhumidhari rights to objector qua 40 Bighas and 4 Biswas of
land i.e. 10 Bighas out of Kh. No. 715 (245-6), 14 Bighas out of
Kh. No. 725 (19-11), 6 Bighas & 4 Biswas out of Kh. No. 726
(12-4), 4 Bighas & 4 Biswas of Kh. No. 729(4-4) and 5 Bighas
& 16 Biswas out of Kh. No. 731(20-16) of Village Bhati, New
Delhi. Copy of the order dated 17.08.2012 is annexed as
Annexure P-15. The effect of the order was that the possession

of 10 Bighas land in Kh. No. 715 (245-6) was deemed to be
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with Gaon Sabha due to demolition dated 12.09.2006. Whereas,
the Gaon Sabha/Forest Deptt. had never taken over possession of
30 Bighas 4 Biswas of land recorded in name of Gaon Sabha i.e.
14 Bighas out of Kh. No. 725 (19-11), 6 Bighas & 4 Biswas out
of Kh. No. 726 (12-4), 4 Bighas & 4 Biswas of Kh. No. 729(4-4)
and 5 Bighas & 16 Biswas out of Kh. No. 731(20-16) of Village

Bhati, New Delhi which remained with objector /petitioner.

That therefore, the 40 Bighas and 4 Biswas of land i.e. 10 Bighas
out of Kh. No. 715 (245-6), 14 Bighas out of Kh. No. 725 (19-
11), 6 Bighas & 4 Biswas out of Kh. No. 726 (12-4), 4 Bighas &
4 Biswas of Kh. No. 729(4-4) and 5 Bighas & 16 Biswas out of
Kh. No. 731(20-16) of Village Bhati, New Delhi has been kept
out of vesting in Forest Deptt. by virtue of orders passed by the
Delhi High Court as well as the order dated 02.06.1999 passed
by the then Forest Settlement Officer, Delhi. The objector had
acquired the bhumidhari rights in this land in 1990 which is
much prior to the notification under Section 154 dated
02.04.1996, and such rights are protected. Therefore, the transfer
of (40-4) Gaon Sabha land is firstly subject to orders passed by
the High Court on 09.08.2012 and secondly handover is of an
encumbered land. This act of handover of (40-4) land is
otherwise illegal as the notification dated 02.04.1996 was
premised on uncultivable lands being made available for

afforestation, whereas land in question is cultivated land.

That the earlier demarcations had fixed the location of land of
objector in Kh. No. 716, 717, 718, 719, 720, 721, 722, 723, 724,
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727 & 728 of Village Bhati as adjoining to the Bhati Mines
Road, but later on in 2011 the demarcation was changed and the
effect was that the land of the objector was shifted eastwards
and away from the road. The Gaon Sabha/Forest department had
no clear idea of the location of the land in relation to the road
and they had under mistaken belief demolished the boundaries of
farm house of objector in 2006. Thereafter, the fresh
demarcation was carried out on 15.12.2011 by TSM method
under the directions of Delhi High Court and boundaries of the
farm-house were shown thereon in dark red outline while
depicting the bhumidhari land of objector in orange colour. The
demarcation map of 15.12.2011 is annexed as Annexure P-16.
Thus, the 40 Bighas and 4 Biswas of land of Gaon Sabha which
is in possession of objector is evident from demarcation and
same is being marked in blue stripes. This demarcation carried
out on 15.12.2011 in terms of directions of the Hon’ble High
Court in Cont. Case (C) i.e. CCP No. 409/2007 showed the

access of objector ’s land from Bhati Mines road at point X.

That, in 2018 a new demarcation has surfaced which shows that
the land of the objector is shifted further away from the Bhati
Mines Road. The extract of this demarcation of 19.05.2018 is
annexed as Annexure P-17. Whereas, the map uploaded by
GSDL on it’s website shows a different location to the land of
the objector. Extract of the downloaded map from the website of
GSDL is annexed as Annexure P-18. Due to these varying

demarcations carried out by the government, there is a threat of
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demolition of the property of the objector and it seems that the
boundaries of privately owned land cannot be fixed with any

degree of certainty.

That in view of the shifting of the location of objector ’s land,
and insistence of respondents to take possession of lands on
basis of the demarcation dated 09.05.2018; there was imminent
danger to objector as the lands in his possession would have
become surrounded by forest lands from all sides. If the
demarcation was to implemented then the land of objector
would have become land-locked (and will not have any
independent access from any road or rasta), therefore, in order to
protect his right to passage, the objector had filed claim no.12 of
2020 titled as “Arun Kumar Jain vs. DCF” to seek exchange of
some of his land with land recorded in name of Forest
Department/Gaon Sabha so as to have an access. However, there
were technical defects in the said objections as there was no
formal prayer and moreover, the Forest Department had clearly
objected by claiming that the exchange of forest land was not
permissible for non-forest purposes. Since, the premise of claim
n0.12/2020 was based on exchange of land for non-forest
purposes and which was impermissible, hence the objector

withdrew that claim petition.

That the objector has been using the entire farm land as one unit
which includes the (40-4) land for which bhumidhari case is

pending as well as his privately owned land, therefore, he always
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had access to Bhati Mines Road which is shown at point X in
demarcation dated 15.12.2011.

That the (40-4) land recorded in name of Gaon Sabha is
otherwise being used by objector to access his land for last 40
years as it provides the only access to public highway, and
moreover, the objector has acquired easement of necessity by
prescription due to continuous use of land for passage since last
mote than 40 years. Therefore, in all eventualities, (40-4) land is
to be treated as a servient holding (even if it is to be separated)
to the objector ’s private holding. Therefore, the objector shall
always be entitled to have access to his own privately owned
land from the (40-4) lands recorded in name of Gaon Sabha
bearing Kh. No. 725, 726, 729 & 731 whether or not he is
declared as bhumidhar of this land. As a when, petitioner is
declared as bhumidhar of (40-4) land then obviously entire land
shall have access from Bhati Mines Road. The case under

Section 85 of DLR Act is still pending in appeal.

That the Village Bhati was never brought under consolidation
operations (Chakbandi), therefore rasta (as is usually provided
to each chak of land during chakbandi) has not been provided
for agricultural land holdings in the village. The privately owned
land of objector is surrounded on all sides by Gaon Sabha land
which is attempted to be handed over to the Forest Department.
As a result, the objector can access his privately owned lands
only after passing over the Gaon Sabha lands and for last 40-45

years, objector has been using the Bhati Mines road which is
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partly built on Gaon Sabha land and partly on privately owned

land of objector.

That the Gaon Sabha had lost title to the 40 Bighas and 4 Biswas
of land in question much before 1996 and the right of objector
to declaration of bhumidhari rights had accrued in 1990, for
which the case under Section 85 of DLR Act was filed in 1990.
And for that case is already pending in the court of Dy.
Commissioner (South) as by order dated 25.03.2021 the Ld.
Financial Commissioner has remanded back the case for
decision on merits. Thus, this land of objector is not a waste
land which could be vested in Gaon Sabha or handed over to the
Forest Deptt.. The objector had already brought the land under
cultivation long time ago and the revenue records ought to

reflect the land as culiivable land.

That the 40 Bighas and 4 Biswas of land recorded in name of
Gaon Sabha Bhati had been brought under cultivation before
1980-81 and therefore, the same could not have been treated as
waste land in 1996 for the purpose of excluding it from the Gaon
Sabha and/or for handover of the same to Forest Department.
Since, the Gaon Sabha had lost title to the land in terms of
Section 67 of DLR Act, hence, the 40 Bighas and 4 Biswas of
land was wrongly shown as Gaon Sabha land in 1996 for the

purposes of it’s handover to the Forest Department.

That due to the wrong action of alleged handover of the land

measuring 40 Bighas and 4 Biswas to Forest Department, the
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objector had earlier also filed objections and the then Forest
Settlement Officer had rightly adjourned the proceedings sine
die by his order dated 02.06.1999. But now on 10.10.2020 some
officials of the Forest Department had visited the farm of the
objector and tried to close the passage connecting the Bhati
Mines road with the farm land of objector. The order dated
02.06.1999 applies even today and the respondents cannot
forcibly evict the petitioner from (40-4) land till final decision of
the case under Section 85 of DLR Act.

That the objector has filed the CS(OS) No. 658/2021 in Delhi
High Court in order to protect his right to easement. Since the
Bhati Mines Road is a public highway, and the objector has
acquired easement of necessity by prescription i.e. continuous
use of suit land B as passage also for more than 40 years.
Therefore, in all eventualities, (40-4) of suit land B is to be
treated as a servient holding (if for any reason it is to be
separated from holding of objector ) to the objector ’s private
purchased land holding (which is dominant heritage). Therefore,
the objector shall always be entitled to have access to his
purchased land from the (40-4) of suit land B bearing Kh. No.
725, 726, 729 & 731 whether or not he is declared as bhumidhar
of the suit land B. As and when, objector 1is declared as
bhumidhar of (40-4) land then obviously entire land holding
shail have access from Bhati Mines Road. The case under
Section 85 of DLR Act is still pending in appeal w.r.t. suit land

‘B’. Village Bhati was never brought under consolidation
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operations (Chakbandi), therefore rasta (as is usually provided
to each chak of land during chakbandi) has not been provided
for agricultural land holdings in the village. The farm lands of
objector are surrounded on all sides by land recorded in name of
Gaon Sabha which is now attempted to be handed over to the
Forest Department. As a result, the objector can only access his
purchased lands after passing (driving and walking) over the suit
land B as he has been doing for last more than 40 years. The
easementary rights of objector /his predecessors to access their
private land by walking or driving over the Gaon Sabha lands
have existed for more than 100 years as no separate/exclusive
road/passage was provided to the private land holdings. Copy of
the suit is already filed with the status report.

That the Dethi High Court has protected the objector by way of
order dated 13/12/2021which is continuing till date. The orders

are annexed as Annexure P-19.

That in view of the above facts, the land of the objector may be
kept out of the purview of orders to be passed in this case as the
OA Applicant falsely included the land on the premise that
illegal construction was being made. No such illegal activity
which is damaging to the environment has ever been carried out
on the land in possession of objector viz.10 Bighas out of Kh.
No. 715 (245-6), 14 Bighas out of Kh. No. 725 (19-11), 6 Bighas
& 4 Biswas out of Kh. No. 726 (12-4), 4 Bighas & 4 Biswas of
Kh. No. 729(4-4) and 5 Bighas & 16 Biswas out of Kh. No.
731(20-16) of Village Bhati, New Delhi; and



2918

22-

Any other suitable relief may be granted in favour of the

(i

objector in accordance with law.

Objector
Delhi
Dated : 2 /of /2026
Through
) O./\M ‘d\w
Pankaj Vivek Bidyarani Yumnam
Advocate Advocate
Enr. No. Enr. No. D-3287/1999
D/276/1998(R)
{Counsels for Objector }

Office at: P-33A, LGF,

South Extension Part-11,

New Dethi 110049

E-Mail: pankajvivek@gmail.com
M. No. 9811215778
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
O.A.NO. 525/2022

IN THE MATTER OF:
LAXMI «.... APPLICANT
VERSUS
MINISTRY OF ENVIRONMENT FORESTS
& CLIMATE CHANGE & ORS. ... RESPONDENTS
AFFIDAVIT

I, Arun Kumar Jain aged . years, S/o Late Sh. A.K. Jain, R/o B-
539, New Friends Colony, New Delhi, do hereby solemnly affirm and
state as under:

l. That I am objector in the present case and [ am aware of facts
and circumstances of the case, hence competent to swear this
affidavit.

2. That the contents of the accompanying objections have been

read and understood by me and I say that the same has been

drafted by my counsel on my instructions and the facts stated
therein are true and correct to my knowledge. The same may be
read as part and parcel of this affidavit as the contents are not
being repeated herein for the sake of brevity and in order to
avoid repetition. @'}/\ .
DEPONENT

¢ Verifiead .
\ erification T 9 JAN 20%
N Verified at Delhi on this .... day of January, 2026 that the

contents of paras 1-2 of the above affidavit are true and correct to my

- =ERTIFIED I'HAT T'HE DEPONEN"
j’l:‘j/ﬁ"l_:[/’?i!h. W1 . owa ‘rj k:& E“ mm/
5/0.‘:-\.f,fr,l.\__f_;;'r_;:\n y Ib’o e DEPONENT
\ ;-\ identified 32 o QUi Tam ool 08 do 7
hes soldin 9. A D]
o REIAN 92076 O

et e can Fiiy
il e oy o dchanl wieh have been

&2 JAN g0

'ead OVET o @

\:l‘_i O‘« W o his/ine ¥y pisnnsch L e
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e ANNEXURE ﬂ' 4
1
Others Land o6 " Others Land
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- N\
/’ > T
716 7 |
718
719 ——
793 722 720 —— =
| goder  Others Land
7 T —
,a/ r"’)
71X X \721Be _ . -
\ N . . ‘_x 721 ______ s
— e ) f v, _ L e ———— 3
Q
& o
: S > D/c?yco
310-0" | o oy
| 727, 2 || ?
| Al
; 479'-5

Note:-

All Measurement
Approximately
Existing Plan of Agriculture Land of Khasra No.715(10-0),
716(12-8).717(2-7), 718(5-17),719(2-0),720(4-8),721(8-1), “‘LZ’MDM
722(2-0),723(1-5),,724(1-0),725(14-0),726(6-4), A;;\{ Sk {zxfj L‘:N\“ m;i
729(4-4),& 731(5-16), Situated At Bhati Viilage New Delhi- - o .;' v-26,
15 H;. 5
M‘?bﬂk_np. }-5“ f;ru)_q 054
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TRUE TYPED COPY OF RELEVANT PART OF KHATAUNI DOCUMENT
Photocopy of Khatauni Village Bhatti, Tehsit Mehrauli, Distiict Delhi year 1984-85

Arun Kumar Jain

S/o A. K. Jain 1983-84 721 8-1 0-87
717 2-7
718 517 1.28
719 2-0
Kita-4 18-5 2-15

Continue See Page No. 2

TRUE wgzs*cow
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TRUE TYPED COPY OF RELEVANT PART OF KHATAUNI DOCUMENT

Form P-6
(See Rule 83)
KHATONI
Village: Bhatfi Tehsil Mehrauli District Delhi Yedr 1984-1985
'S.No. |Nameof |Date of Khasra | Area of | Land Name, Designation of the authority | Remarks |
of the ‘ the commence | No.of | each Revenue | for ordering change and No, & dare
Khata Khatedar/ | ment of each |Khasra |orRent |ofthe order
!Kha’rcuuni with Bhoomidari | Khata | No.in 6
Ii 1 Parentage | rights 4 Bighas/ Crop | Crop Crop |Crop
‘l and 3 Acres year | year year |year |
| | Address 5 - 8 5 70 : T
2 |
13/29 Arun 722 20 Vide 0-4 SI. No. 1109 as per order | Misal
' Kumar Jain | 1980-81 723 1-5 passed by NT.{M} in Misal No. | 962/80-81
Sflo A K 724 10 713/85-86 dated 6/9/85, Khasra No. | Di.
Jain  R/o 1149 0-13 0-29 722, 723, 724, 1149, for 1/éh share | 22.6.81
539 Friends Kitte-4 | 4-18 balance remaining, 0-16, revenue |
Colony, Rs. 0.18p, Deep Chand in favour of ‘

TRUE TY@@COPY
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Delhi 5/6
share
Deep
Chand $/o
Udapi 1/6
share.

Arun Kumar Jain S/o A. K. Jain R/o
34A Hiends Colony New Delhi is

apptroved.

Continue See Page No. 3

TRUE T@éﬁ coPY
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TRUE TYPED COPY OF RELEVANT PART OF KHATAUNI DOCUMENT

Form P-§
(See Ruje 83)
KHATONI
Village: Bhatti Tehsil Mehrauli District Delhi Year 1984-1985
S. No. Name of Date of Khasra | Areaof |Land Name, Desighation of the authority | Remarks
of the the commence | No.of |each Revenue | for ordering change and No. & dare |
Khata Khatedar/ | ment of each |Khasra or Rent | of the order |
Khatauni | with Bhoomidari | Khata | No.in 6
1 Parentage | rights 4 Bighas/ Crop | Crop Crop | Crop
and 3 Acres year |vyear year |year |
Address 5
9 7 8 9 10 11
| 22/162 | Arun 727 35 Misal
‘ Kumar Jain | 1981-82 1197 0-7 40/81-82
S/o A K|1983-84 Kitte-2 | 3-1 0-41 17-7-81
| Jain  R/o Misal
[ 539 B 2164/83-
' Friends 84 _
') Colony, 19-6-1984 |
| New Delhi |

Continuve See Page No. 4

TRUE N@OF’Y
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TRUE TYPED COPY OF RELEVANT PART OF KHATAUNI DOCUMENT

Form P-é
(See Rule 83)
KHATONI
Village: Bhatti Tehsil Mehrauli District Dethi Year 1984-1985
's. No. ' Name of Date of Khasra | Areaof |Land Name, Designation of the authority | Remarks
of the the commence | No.of |each Revenue | tor ordering change and No. & dare
| Khata | Khatedar/ | ment of each |Khasra |orRent |of the order
| Khatauni | with Bhoomidari | Khata | No.in 6
] | Parentage | rights 4 Bighas/ Crop | Crop ' Crop | Crop
and 3 Acres year |year year year
5 i
;‘ddress 7 8 9 10 ik
30/273 Arun 1980-81 716 12-8 (1} Vide 0-4 SI. No. 1108 as per order | Misal
Kumar Jain 720 4-8 passed by NT.[M} in Misal No. | 963/80-81
|S/lo A K Kitte-2 | 14-16 1-99 714/85-86 dated 6/9/85, 3/8th share  22-4-81
Jain R/o B of Khasra No. 714, 4-10, revenue Rs.
539 0.56p. Deep Chand in favour of Arun I
| Friends Kumar Jain S/o A. K. Jain R/o 36A |
Colony, Friends Colony New Delhi |
New Delhj consideration of Rs. 49000/- is |
1/6t share approved. Sd/- N.D. K.{M)
Deep (2) Vide 0-4 Sl. No. 1109 as per order
Chand $/o passed by NI.(M} in Misal No.
| Udami 713/8586 dated 6/9/85, 3/4'h share
| | 3/4® share of Khasra No. 714, balance area 3-6,

TRUE T@Eﬁ COPY
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R/o revenue Rs. 0.37p, Deep Chand in |
Villagers favour of Arun Kumar Jain S/o A. K.
Jain R/o 38A Friends Colony New
Dethi consideration of Rs. 49000/- is
approved. Sd/- N.D. K.{M}

{3) vide 0-4 SI. No. 1110 as per orders
passed by N.T.[M} in Misal No.
715/85-86 dated 6/9/85, 3/8h share
of Khasra No. 716, 4-13, revenue Rs.
0.56p, Deep Chand in favour of Arun
Kumar Jain $/o A. K. Jain R/o 346A
Friends Colony New Delhi |
considerafion of Rs. 49000/- s
approved. Sd/- N.D. K.{M)

Continue See Page No. 5
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TRUE TYPED COPY OF RELEVANT PART OF KHATAUNI DOCUMENT

Form P-§
(See Rule 83)
KHATONI
Yillage: Bhatti Tehsil: Mehrauli District Delhi Year 1984-1985
| S. No. ' Name of Date of Khasra | Areaof |Land Name, Designation of the authority | Remarks
of the the commence | No.of |each Revenue | for ordering change and No. & dare
Khata Khatedar/ | ment of eqach Khasra or Rent | of the order '
Khatauni | with Bhoomidari | Khata | No.in 6 !
] Parentage |rights 4 Bighas/ Crop | Crop Crop |Crop '
and 3 Acres year |year year |year '
;ddress 5 . 3 5 0 BE
370/418 | Arun 1980-81 728 35 0-33 | Misal
Min Kumar Jain | 941/80-81
S/lo A K 22-6-81
| Jain R/o Misal
| 539 B 2164/83-
i Friends 24
! Colony,
‘ New Delhi
|

TRUE W{{Eﬁmw
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Note: All the documents perlaining to Acquisition should mandatorily be taken from-LAC South Branch.

Sir,
Copy is according to ofiginal. Photocopy prepared and given to Sh. Arun Kumar Jain.
Sd/- 28/09/2020

//Me Translation//

TRUE n{gb*‘cow
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TRUE TYPED COPY OF RELEVANT PART OF DOCUMENT

P-4/Form P-4
(54/See Rule 54)
Village Bhatt
Copy of Khasra Girdawari Tehsil & District Dethi Year 1980-81
[ — | 5 Kharif Rabi Zaid Dofasli Details of uncropped land to agree
gl 3 - | 5 with columns of the area statement
o555 & [ 28F |§ J |
S g0 = |gZ€=S|E o = = Kind and number of | Remarks
= bl = =) < P —
LR EIREE L EIEEIE  IRE(E IR TE I I
S| BS|E2/ 5825 52 B B|E 8|8 E |gB L85 kel ™
Z| 822|228 |Ss|S|E|S[S|E(S o.EE.E%GE{I
1 ]2 3 4 [5 [6 7 [8[9 [10 [11 [12 [13 14 15 [16 [17 [18 [19 [20 |21
o |49 | Gram Sabha | o | e
| > BT
4 I
2| = 22 ¥
| 419 | Gram Sabha
w | Y |
) b |
w| < |419 | Gram Sabha
o | v
~ | =
o | 419 | Gram Sabha 4-4
&~ |
h-l -t |
'@ | 419 | Gram Sabha 20-16 20-16
28 |
: Sd/- Sd- Sdf |
| 06/12/88 06/12 .

TRUE TYPED COPY
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TRUE TYPED COPY OF RELEVANT PART OF DOCUMENT

P-4/Form P-4
(54/See Rule 54)
Village Bhatti
Copy of Khasra Girdawari Tehsil & District Delhi Year 1981-82 N
' _ . Kharif Rabi Zaid Dofash Details of uncropped land to agree
' 2 g — § with columns of the area statement
3|8 8% |8
| 82 £ |gEeE | £ - = Kind and number of | Remarks
[= = = 1] -— [ram
5 cglBw Efég B o B 2 35 E%Eé - full grown trees on
E w8 g8l g8gX Eg al ® -E’n. S| E = S| 2| B P 8o w each plot |
s 2| S8  dasRe| S 2l 2l e 2| BlE 2l 2 E| BB
| = <3 =22 ZECE | =2 O| E| 5O E|S § |E/S| E|S5|GC&|&
1 |2 3 4 |5 |6 7 [8[9 [10 [41 [12 |13 [14 [15 [16 [17 [18 [19 [20 [2f '
w| o |419 | Gram Sabha «© | Rabi Omprakash |
Y F
g [ ]

Sharma Slo Devi chand
unauthorised possession

1500 Arun Kumar Jain |

Slo AK Jfain unauthorized
passession 10.00 Biswa |
GS.

TRUE(TYPED COPY
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725
1911

419

Gram Sabha

Bajra

19-11

Jain

19-11

19-11

Anilram venue, s-11, Arun
Kumar Sfo AK Jain
unauthorised possession
14-00 Rabi- Deep Chand,
Slo Ajay Singh S-1
unauthorised possession
Arun Kumar Jain Sfo AK

Jain 14-00 ~

726

12-4

419

‘Gram Sabha

Bajra

124

Jain

12-4

124

X Arun Kumar Sfo AK Jain 6-4

unauthorised possession Deep
Chand Sio Ajay Singh 6-00)

Rabi-continuously

729

44

419

(3ram Sabha

Givar

v

Tra

44

X Arun Kumar Jain Sfo AK Jain

upauthorized possession 4-4‘

Rabi-continuously J

|
TRUE@D COPY
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5 g 419 | Gram Sabha Glver 20-16 X Arun Kumar Jain Sfo A K Jain
o unauthorized possession
Sd- 8d- Sd/
0812/88 09/12

TRUE @ COPY
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TRUE TYPED COPY OF RELEVANT PART OF DOCUMENT

P-4/Form P-4
{54/See Rule 54)
Village Bhatti
Copy of Khasra Girdawari Tehsil & District Delhi Year 1982-83
— s Kharif Rabi Zaid Dofasli Details of uncropped land to agree
2| 3 - % with columns of the area statement
3|32 (s82_ |5
= g; % 5 §~E'§ E - = i - Kind and number of | Remarks
g =l 5e 3528 3¢ B3 _|B|8| |B|5|B|E 3 | |M oowm tees on |
E|SZ|E8 E28% 2225|2855 |2 |BESE|Bc| g |cach |
2 £8 2¢|3282 25 5/ E|g &5/ e|5 |5 |E|s|E|ls|as8 & l |
1 ]2 3 4 |5 |6 7 18[9 [10 [11 [12 [13 [14 [15 [16 [17 [18 [19 [20 |21 |'
w| © [419 | Gram Sabha Bajra 25-00 2500 25-0 | X |Knharif: Omprakash Sio |
[ ]
2 Dhani Chand Sharma {15- |
0) Arun Kumar Sfo AK
Jain (10-00) unauthorized
possession Rabi: |
Continuously ‘
2 = 419 | Gram Sabha Bajra 19-11 X | Kharif: Desp Chand Sfo |
= Ajay Singh S-11) Arun
Kumar S‘0 AK Jain {14-4)
unauthorised passession

TRUE @ COPY
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I 419 | Gram Sabha Bajra 124 Kharif: Deep Chand Sio Ajay |

- Singh (6.00) Arun Kumar Jain |

Slo AK Jain 64 unauthorised |

possession |

@| 5 [419 | GramSabha Baja 44 Kharif Arun Kumar Jain Sfo AK |

h._ |

Jain unauthorised |

= |419 | GramSabha 20:16 20:16 |

o8 ! |
&

Sdr SaF Sd7 |

09/12/88 091 09/12/38 f

TRUETYRED COPY
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TRUE TYPED COPY OF RELEVANT PART OF DOCUMENT

P-4/Form P-4
(54/See Rule 54)
Village Bhatti
Copy of Khasra Girdawari Tehsil & District Delhi Year 1983-83
[ — o Kharif Rabi Zaid Dofasti Details of uncropped land to agree
8 3 -~ S with columns of the area statement
o 55 8 | 285 !
@ | a)g = S o . —2’ —
S 82 % |EE=%E & = - - Kind and number of | Remarks
o = = |
2 =2 89 3582224 |E|E |38 B|EE|83 |, [t
2 53| 25 8% | 23| 2|82 2|8 |o |8 2| B2 8| g |cachpht |
S 22 52 §3 & QQQQ'EEE’E =] D = | Pl 8Sc| 2
2 £8 28| 223 =2 0|E|S5 S| E|5 |6 E|S| E S O8|<=
1 ]2 3 4 |5 |6 7 [8]9 [10 |13 [12 [13 [14 [15 [16 [17 [18 [19 |20 [ A
w|e |30 |Aun Kumar Bajra 11-8 X X X
M~ | e
h_ - Jain Sfo AK
|
| Jain
~|r |5 [Aun Kumar Bajra 27 X X X
o o™~
Jain S/o AK
| Jain
o~ [§ |Aun Kumar Bajra 517 X X X 1
~ .
Jain Slo AK
Jain
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719

2.0

Arun  Kumar
Jain Sfo AK
Jain

Bajra

720

4-8

30

Arun Kumar
Jain Slo AK
Jain

Bajra

721

Arun  Kumar
dain Sfo AK
Jain

Bajra

8-11

722

15

Arun  Kumar
Jain Sio AK
Jain

Bajra

800

723

15

Arun  Kumar
Jain Slo AK
Jain

Bajra

724

1-0

15

Arun Kumar
Jain Sfo AK
Jain

Bajra

10

TRUE(TYPED COPY

.,



2946

727

35

22

Arun Kumar
Jain Slo AK
Jain

Bajra

15

728

3-5

Arun Kumar
Jain Sjo AK
Jain

Bajra

075

1149

0-13

12

Arun Kumar
Jain Slo AK
Jain

Bajra

075

1197

0-7

Arun  Kumar
Jain Sfe AK
Jain

Bajra

075

TRUE(@ED CoPY
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£

TRUE TYPED COPY OF RELEVANT PART OF DOCUMENT

P-4/Form P-4
(54/See Rule 54)
Village Bhatti
Copy of Khasra Girdawari 05.10.88-8.3.89 Tehsil & District Delhi Year 1988-1988
= = Kharif Rabi Zaid Dofasii Details of uncropped iand to agree
2| 3 - kS with columns of the area statement
2|85 § ® %E |8
£ 85| = SE¥eE | E 2 - Kind and number of | Remarks
S| 8%|° =258 |5 3 B« full grown trees on
5 c2| 8| 3ELE Ry Blg |3 .§: g % AR eachglot
E g2 EE|E87: 2% 8/ B|E 5B 5 | |B|E B k™
21435523—95 Eeao__go.gzz S |[E|/S|ElS|58| < |
1 ]2 3 4 |5 |6 7 18 19 |10 |11 [12 [13 [14[15  [16 [17 [18 [19 [20 [2 l
o| o |30 |Aun Kumar Arhar Sarso 12-8 X X X
= | o :
i s Jain Slo AK
Jain
~| ~ |5 |Awun Kumar Arhar Sarso 27 X X X |
= [t ]
= Jain Sfo AK |
! ) ‘ Jain _
l +
||~ |5 Arun  Kumar Arhar Sarso 517 X X X
I Jain Slo AK
Jain




2949

719

Arun  Kumar
Jain Sfo AK
Jain

Arhar

Sarso

2-0

720

30

Arun  Kumar
Jain Sfo AK
Jain

Arhar

Sarso

2

8-1

Anin Kumar
Jain Slo AK
Jain

Arhar

Sarso

722

15

Arun Kumar
Jain Sfo AK
Jain

Arhar

Sarso

2-0

723

15

15

Arun  Kumar
Jain Slo AK
Jain

Arhar

Sarso

1-5

724

10

15

Arun  Kumar
Jain Sfo AK

Jain

Arhar

Sarso

TRU

COPY




2950

E' w» 22 | Amun Kumar Arhar Sarso 35 X X
Jain Sfo AK
Jain
;@ o 30 | Aun Kumar Arhar Sarso 35 X X
Jain Slo AK
Jain
g o (12 Amin Kumar Arhar Sarso 013 X X
=@ Jain Slo AK
Jain
5 b 22 | Ann Kumar Arhar Sarso 07 X X
- Jain Slo AK
Jain

TRUE TYRED COPY
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56

TRUE TYPED COPY OF RELEVANT PART OF DOCUMENT

P-4/Form P-4
(54/See Rule 54)
Viliage Bhatti
Copy of Khasra Girdawari Tehsil & District Delhi Year 1990-1991
— 5 Kharif | Rabi | Zaid Dofasli Details of uncropped land to |
I — § agree with columas of the area '
o555 285 |8 statement
S| 822 |ggeg | £ ] 3 T 1. Kind  and | Remarks
2| 8% 2 |52 . 5 8 number of full
Zl=g| B¢ gség 22 g 3 2 % g3 2 s E grown frees on
El g2 EB|ES87 |52 8B 58 BE g |BEBE =22
2 £8 22| =z |==x|C|E|S5 G| E|S5 |58 |E/S|E|S ©O8| < each plot |
112 3 4 5 |6 7 [8 ]9 10 [11 [12 [13 [14 |15][18 |19 20 [ 21 i
©| e |30 |Aun Kumar |- - - . == |- |- - | Tube | X X X
~ & .
Jain Slo AK Well
Jain ‘
~| 5 Arun Kumar | - -] - - - |- - = |- u X X
~ | ™~
Jain Slo AK
Jain |
@~ |5 Arun  Kumar | - - |- - -1- |- |- i B E X X '
Al P .
Jain Slo AK
Jain ‘




2953

57

718

20

Arin  Kumar
Jain Sfo AK
Jain

720

4-8

30

Arun  Kumar
Jain Sfo AK
Jain

721

84

Arun  Kumar
Jain Sio AK
Jain

722

2-0

13

Arun  Kumar
Jain Sfo AK
Jain

723

13

Arun  Kumar
Jain Slo AK
Jain

724

1-0

13

Arun  Kumar
Jain Slo AK
Jain

TRUE

COPY




2954

56

1149

0-13

13

Arun Kumar
Jain Slo AK
Jain

1197

07

Arun  Kumar
Jain Sfo AK
Jam -

o I —

727

35

Arun Kumar
Jain Sfo AK
Jain

728

35

Anun Kumar
Jain Sfo AK
Jain

mue@b COPY
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60

TRUE TYPED COPY OF RELEVANT PART OF DOCUMENT

P-4/Form P-4
(54/See Rule 54)
Village Bhatti
Copy of Khasra Girdawari Tehsil & District Delhi Year 1993-1994
- 5 Kharif Rabi Zaid Dofasii Details of uncropped land to '
@ § - 5 agree with columns of the area
=55 B8 (285 |5 statement
S| 82|% |EZ=sE|E 3 1 1. Kind and | Remarks
Q = fod ——
- 71 °"’EE§ gg 3 bl 3| & 3 3| s number of full
E s2 EB £83% £2 58 Els|BlE |2 |BE| S 2 8= 8 grown frees on
2 2% 2| S282|25|8|E|5|6|E|5 |8 |E|s5|E|s |85 & |eachpiet
112 3 4 5 |6 7 (819 [10 [11 [12 [13 [14 [15] 18 19 20 | 21
@ |30 |Aun Kumar |- Bajra | - 38 |Tara|- |- |50 - | Tube |0-2 X | X
oF
i Jain Slo AK Well
Jain, B-539
New Friends
Colony
[z [5 [Aun Kumar|[- Baja |- 017 [Taa|- |- |20 - - - X X |
"~ Jain Slo AK |
Jain  New |
Friends l'
Colony '

TRUE TYPED coPY
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6/

718
5-17

Arun Kumar
Jain Slo AK
Jain  New
Friends
Colony

Bajra

Tara

723

1-5

13

Arun Kumar
Jain Slo AK
Jain  New
Friends
Colony

Bajra

0-10

Tara

0-10

724

1-0

13

Arn Kumar
Jain Sio AK
Jain  New
Friends
Colony

Bajra

0-10

Tara

0-16

727

35

22

| Arun Kumar
Jain Slo AK
Jain  New
Friends
Colony

Tara

TRUE Tﬁiizo COPY




2958

728

35

30

A Kumar
Jain Sio AK
Jain  New
Friends

: Colony

1148
0-13

13

Anun Kumar
Jain Slo AK
Jain

0-13

Whe
at

1197

07

Arun  Kumar
Jain Sfo AK
Jain

0-7

Whe
at

TRUZ TYPED COPY
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2960

64

TRUE TYPED COPY OF RELEVANT PART OF DOCUMENT

P-4/Form P-4
(54/See Rule 54)
Village Bhatti
Copy of Khasra Girdawari Tehsil & District Delhi Year 1994-1995
— = Kharif Rabi Zaid Dofasfi Details of uncropped land to
@ g ~ 8 agree with columns of the area
2|55 T e85 | § statement |
SIB2|E |EE=E|S - . Kind and | Remarks |
o = ol o) =4 |
o Eg 8 "6"-;§§ 32 B2 2 S é AR % = number of fult |
o 5 25 28%E% | 8%| o B & o 8|2 S E 2|2 e grown trees on
Egg Em ngm ﬁgomgem-— o o E| & & T = o
2 58 25| 85228|25|S5|E|S|S5|E|S |§ |E|S|E| S |[os| < | eachpht
1 |2 3 4 |5 |6 7 (8 [9 [10 [11 [12 [13 [14 [15][18 [19 20 | 21
©| o (30 |Amun Kumar |- Under | - 11-8 - |- - | Tube |05 X X
[ |
i Jain Sfo AK Frame | Well
Jain
= |5 Arun  Kumar | - Under | - 2-7 - |- - |- . X X
e~
" Jain Slo AK Frame
Jain
o~ |5 Arun Kumar | - Under | - 5-17 - - - X X
Tle Jain Sio AK Frame
Jain

TRUE TYPED COPY



2961

2| g 1 Arun  Kumar Under 20 - |- X X
~ Jain Vs, AK Frame
Jain
23 30 Arun  Kumar Under 4-8 - |-
[
Jain Sfo AK Frame
Jain
Sls |8 Arun Kumar Under 8-11 = |-
P [+a]
Jain Sfo AK Frame
Jain
g ? 15 Anmn  Komar Under 8-00 - |-
Jain Sfo AK Frame
Jain {
@)@ |11 |Aun Kumar Under 1-5 X X l
e |
B Jain Slo AK Frame '
Jaip
| 2 [1t | Aun Kumar |- Under 1-0 X X
ey -
Jain Sfo AK Frame
Jain




2962

:‘;'- w 22 Arun Kumar | X Under 1-5 X X
Jain Slo AK Frame
Jain  New
Friends
Colony
§ ® 30 Arun Kumar | X Under 075 X X
Jain Slo AK Frame
Jain
S| |13 Arun  Kumar | X Under 075 X X
=< Jain Sio AK Frame
Jain
§ 5 2 Arun  Kumar | X Under 075 X X
- Jain Sl AK Frame
Jain
SD/- :

TRU m’@ocow
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§F

TRUE TYPED COPY OF RELEVANT PART OF DOCUMENT

P-4/Form P-4
(54/See Rule 54)
Village Bhatt
Copy of Khasra Girdawari Tehsit & District Delhi Year 1995-96
" — | = Kharif Rabi Zaid Dofasti Details of uncropped land to |
@ 5 | - S agree with columns of the area
o555 8 | 285 s statement
o amd| S 2 gt=|E ' ind d | Remark
b gE = EE=S - - % - - ; Kin an emarks
E;ggggfég 3 R | 5 HEARIR RS- number of full
£l gE|E2 EEgZ|2% 2B £ 83|E |g |5 S5 2|8l |Townteson
2| 28 2< 228£|£4|S5|E|5S5|5|5 |6 |E|5|E|5 o8| < |ecachpht _|
1 ]2 3 4 |5 |6 7 8 19 |10 |11 |12 [13 |14 [15[18 19 20 Py !
©| o |30 |Amun Kumar |- Jawar |- 120 - |- - [ XX X X ‘
| e
e | Jain Slo AK
| Jain
e~ |5 Arun Kumear | - Jawar |- 2-0 - |- - |- - X X
F— | o
Jain Slo AK
[ | Jain |
o/~ |5 Arun  Kumar | - Jawar 50 - |- - X X
~| @ .
' Jain S/o AK
Jain




2965

719

2-0

Arun  Kumar
Jain Vs. AK
Jain

Jawar

20

720

48

Arun  Kumar
Jain Slo AK
Jain

Jawar

721

30

Aruin Kumar
Jain Sfo AK
Jain

Jawar

8-11

722

Anin Kumar
Jain Slo AK
Jain

Jawar .

2-00

723

13

Arun Kumar
Jain Sfo AK
Jain

Jawar

1-5

724

13

Arun Kumar | -

Jain Sfo AK
dJain

Jawar

10

TRUE D COPY



2966

727

3-5

13

Arun Kumar
Jain Sfo AK
Jain  New
Friends
Colony

Jawar

728

26

370

Arun Kumar
Jain Slo AK
Jain

Jawar

1149

07

13

Arun Kumar
Jain Slo AK
Jain

075 X

1197

07

22

Arun  Kumar
Jain Sio AK
Jain

Jawar

07% X

SD/-

TRUE TYiiﬁ‘b corY
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2968
712-

TRUE TYPED COPY OF RELEVANT PART OF DOCUMENT

P-4iForm P-4
{54/See Rule 54)
Village Bhatti
Copy of Khasra Girdawari Tehsil & District Delhi Year 1996-97
| - | s Kharif Rabi Zaid Dofasli Details of uncropped land to ‘
2| 3 - |8 agree with columns of the area
355 5 |£85 | § statement |
= %f = B §£°§ E 2 - - Kind and | Remarks |
< c| O o | S E=]
= @ C= 8 ® o o | 2 o|® - 2 |5 number of full
é'ﬁéé%g%%ﬁ §§ a5 & a8 E n% %%é’ %Em grown frees on |
512552 5382 (22|85 E|5 8|E|S|5|E|S|E|S |85 & |eachpe |
112 3 4 |5 |6 7 8 9 [10 |11 |12 [13 [14 [15[18 |19 20 21 |
o| e |30 |Amun Kumar|X - < |- Tra |- |[5&0 - | Tubs | 0-2 X X
o
B Jain Slo AK Well
Jain, B-539
New Friends
Colony
~|r |5 Arun Kumar | X = = |7 Tra |- |20 o - X X
e od
Jain Slo AK
lJain, B-539
| New Friends |
Colony f

TRUE @ COPY



2969

73

718
5-17

Arun  Kumar
Jain Sio AK
Jain, New
Friends
Colony

Tra

719

2-0

Arun Kumar
Jain Sle AK
Jain, New
Friends
Colony

Tra

720

Arn  Kumar
Jain Sfo AK
Jain, New
Friends
Colony

Tra

721

Arun Kumar
Jain Slo AK
Jain, New
Friends
Colony

Tra

TRUE COPY



2970

74

722

20

13

Arun  Kumar
Jain Slo AK
Jain, New
Friends
Colony

Tra

723

1-5

13

Arun  Kumar
Jain Sio AK
Jain, New
Friends
Colony

Tra

- |00

724

1-0

13

Arun  Kumar
Jain Sfo AK
Jain, New
Friends
Colony

0-16

727

36

Anun Kumar
Jain Slo AK
Jain  New
Friends
Colony




2971

728

370

Aun  Kumar
Jain Sio AK
Jain, New
Friends
Colony

1149
0-13

13

Arun  Kumar
Jain Slo AK
Jain, New
Friends
Colony

1197

0-7

Arun  Kumar
Jain Slo AK
Jain, New
Friends
Colony

TRUE



2972




2973

77

TRUE TYPED COPY OF RELEVANT PART OF DOCUMENT

P-4/Form P-4
(54/See Rule 54)
Village Bhatti
Copy of Khasra Girdawari Tehsil & District Delhi Year 1098-99
— = Kharif Rabi Zad Dofasli | Details of uncropped land fo
3 _% b kS agree with columns of the area
2 55 & (285 % statement |
% g; S |EZsE | = = B 3 = Kind and | Remarks |
hd Sl o |52 | o . | B o | B - o | B |- number of full
B <525 2302028 00,002,880 5. ¢ |oomwna |
2 £8/ 25| 2582 25|85|E 5 8|E|S|8|E|s|E|s |SE|& | exhput |
1|2 3 |4 15 |6 7 (8 (91011 [12 [13 [14 |15 [16 [17 [ 18 19 20 21
oo |30 | Aun Kumar | X - |- [100 50 |- - X 0-2 X X
o~ I
" | Jain Slo AK
| Jain, B-539
New Friends
Colony
~| 5 Arun Kumar | X - |- |20 - 20 (- |- - |- . X X
e | N
Jain Sfo AK
Jain, New
Friends |
Colony | | ‘




2974

7€

718

517

Arun Kumar
Jain Slo AK
Jain, New
Friends
Colony

20

719

Arun Kumar
Jain Slo AK
Jain, New
Friends
Colony

720

43

30

Arun Kumar
Jain S/io AK
Jain, New
Friends
Coiony

21

8-1

Arun Kumar
Jain Sio AK
Jain, New
Friends
Colony

YN
BBl o
bV -

COPY



2975

722

20

13

Arun Kumar
Jain Slo AK
Jain, New
Friends
Colony

15 |

723

13

Arun Kumar
Jain S/o AK
Jain, New
Friends
Colony

- 010

724

10

13

Arun Kumar
Jain S/o AK
Jain, New
Friends
Colony

727

3-5

Arun  Kumar
Jain Slo AK
Jain  New
Friends
Colony

TRUE n@cow



2976

&0

g 30 Anin  Kumar X X
Jain Slo AK
Jain, New
Friends
Colony
g 13 X X
§ 22 X X

TRUET COPY
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£72-

TRUE TYPED COPY OF RELEVANT PART OF DOCUMENT

P-4/Form P-4
{54/See Rule 54)
Viltage Bhatti _
Copy of Khasra Girdawari Tehsil & District Delhi Year 1990-91
. S Kharif Rabi Zaid Dofash Detalls of uncropped land to
¢ 3 - 8 agree with columns of the area
o 55 & g%E _ % statement
% §: s | & gsE| S - B - 0 Kind and | Remarks
HEEETE IR R A
E| g2 E8 538X 52/ 23 E|gB|E\s|2|E|exE 828 L
2 £8 25| 283225 S5|E|S|S|E|S SE|E |S|E|lS |o8|< each plot
1|2 3 14 |5 |6 7 |8 (910 [11 [12[13 [14 |15 [16 |17 |18 19 20 21 |
w| o |30 |Amun Kumar|X - |- |80 - |- - X 0-2 X X
| o
- Jain Sfo AK
Jain, B-539 !
New Friends [
Colony
~|r |5 Arun Kumar | X - |- |10 S T I - |- - X X
- | O
Jain Sfo AK |
Jain, New |
Friends
| Golony




2979

4

718
5-17

Arun  Kumar
Jain S/o AK
Jain,  New
Friends
Colony

719

Arun  Kumar
Jain Slo AK
Jain,  New
Friends
Colony

0-10

720

4-8

Arun  Kumar
Jain Sfo AK
Jain, New
Friends
Colony

0-10

72

81

Arun Kumar
Jain Sfo AK
Jain, New
Friends
Colony

30

TRUE



2980

i

722

20

13

Arun  Kumar
Jain Sio AK
Jain, New
Friends
Colony

0-10

723

13

Arun Kumar
Jain Sio AK
Jain, New
Friends
Colony

0-10

0-10

724

140

13

Arun  Kumar
Jain Slo AK
Jam, New
Friends
Colony

0-10

0-16

727

35

28

Arun Kumar
Jain Sio AK
Jain  New
Friends
Colony

2-0




2981

Po

g @ 37 | Aun Kumar 290 X X
Jain Slo AK
Jain, New
Friends
Colony
Sdf-
{ 141112003

TRUE@COW
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&F

TRUE TYPED COPY OF RELEVANT PART OF DOCUMENT

P-4/Form P-4
(54/See Rule 54)
Village Bhatti
Copy of Khasra Girdawari Tehsil & District Hauz Khas Year 2003-2004

g | —_ Kharif Rabi Zaid | Dofasli Details of uncropped land
sls&£ | Pleoat= Z to agree with columns of |
5l 29 % 5055 i
2| oS S| 2 22 3 3 22/10/21 | 18/3/13 the area statement
5| QE | B gggg 5 « B % 3 T Kind and | Remarks |
6l |85 90208 |BlE T B T2 D 2w number of full

£E 3 g o S o D | 3 ©| T| ®| T ©
Q590 2l ELE2 =9 do|l 2l |2 3 2 2 o | grown trees on
Elez 58/ 588=|5899E ¢0lo|c |92 E 2% 8L 2| eahphot
Z| <8 |Z=2|Zc 00| =B E|5|C|E|S>YO|E|S|E|5|038 <
1 (2 3 |4 [5 |6 |7 819 [10]11 [12[13[14 [15 |16 [17 18 [t9 [20 [
13 | Arun Kumar | Jawar 0-7 X

o Jain S/o A. K.
=2 Jain, Rfo 368,
—| < Friends Colony
~ 22 | Asabove Jawar 0-7 X
Sl N
- o
Sir,

The copy is according to its original and has been delivered to Sh. Arun Jain S/o A. K. Jain R/o Friends
Colony, after having received the fees.
Sdy/-
11-11-03

mu&ﬁien COPY
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2984 oo
- " ANNEXURE -2

presents Mc. Ra jiv Nayar for the plaintiff,

suit 2252 & IA 6387/88

Presh summons/notice to lsgue, returnsble
on 1.31;h october, 1908 by registored A.D. ;overs
a,nd by :opdinary process. Nol-.!.cc ko slso o lasue
to the Develapmant commlasionex,’ Delhi: In the
meantime, “thare will be Btatus qu:d"aS' off-\;oday
with cagard to possesaion. I midht, howoves
notice that the plaintife is yet €0 satisfy

gho Court ahout hias right or title to the 1and

in question.

Octobﬁr 4 1938.
rg‘ 53 ! .

(1,1‘- p‘ Il Q “\«J {"‘.: ..{t. 'S:-.\ C}\"Q’ o~
. “
Toiniut @ Qoo W ‘

+ + .




4,10.88

2985
O

True Typed Copy of Document

Present. Mr. Rajiv Nayar for the Plaintiff.
Sult 2252 & |A 6387/88

Fresh summons/notice to issue, returnable

on 13 October, 1988 by registered A.D. covers
and by ordinary process. Notice to also 1o issue
to the Development Commissioner, Delhi. In the
meaniime, there will be status quo as of today
with regard to possession. | might, however,
notice that the plaintiff is yet to satisfy the court
about his right or title to the land in question.

Sd/-

B. N. Kirpal, Judge

October 4, 1988

rg

TRUE 6F5ED COPY’
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- e

\'r 146 ok cuuq.l Y n ol

§ [‘ 1{?5:?% ‘Q.‘ /&(
e+ ...t' nInlmNcq;:

h‘}” %

N b
Cronv e [/ Geq Y
244,90,  Preaent) M r.’z RS Y8 cho plaintiffid %‘
M Ha Dayﬂ:l. ror tho defordants. Ny

s B No.2252/88

A
I
D‘J mie ip & suit for p&mﬂno'nr.- Anjunceion

) 2iled by the plaineiff against Gaon saphd and
guon Panchhynt & villago Bhotel.

" Tha néln prayer in the suic 12 thel rha
defendanys be rostralned fxém dlspossasaing tho
pllint.t?f Zpom tha agrlcu_).tu:al lapd babring Res,
7.1.5.: 725, 726 tnd 733, meamwrdng 2u... 1950,
12.4, 4.4 tnd 23,16 Dlghax reapecuivaly &f knated

L3

te village Ohacyl, Hahraull, Wew Delhi. The
plaincifZ hop assertad in the pladint ety she
lunci{g ie in popseanion ©F bha seld lwnz
HWedtton a.»ncmun: hae Yeon filed by the dsfondans:

ang* they huve claimed ownerahiy ‘of ung sale F.rs.
sty F

They Mva alee donied the claim 2f b
The ¢ fominnl
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True Typed Copy of Document
24.490  Present: Mr. Rajiv Nayar for the plaintiff

Mr. M. Dayal for the defendants
S. No. 2252/88

This is a suit for permanent injunction filed by the
plaintiff against Gaon Sabha and Gaon Panchayat
of Village Bhatti.

The main prayer in the suit is that the defendants
be restrained from dispossessing the plaintiff from the
agricultural land bearing Nos. 715, 725, 726 and 731
measuring 245.6, 19.11, 124, 4.4 and 20.16 Bighos
respectively situated at Village Bhatt], Meharuli, New
Delhi. The plaintiff has asserted in the plaint that the
plaintiff is in possession of the said land. Written
statement has been filed by the defendants and they
have claimed ownership of the said land. They have
also denied the claim of the land for culfivator
possession, The defendants however not denied that
the plaintiff were in actual possession on the date of

the filing of the suit.

By order dated 4th October 1988, this Court had
ordered status quo regarding possession. Learned

counsel for the plaintiff states that the plaintiff is sfill
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conftinuing in possession. A statement is made at the
Bar by learned counsel for the defendants that
possession will not be disturbed excepting by due
process of law. No further orders are, therefore,
necessary in the suit.

In view of the statement of the counsel for the
defendants, the plaintiff will not be dispossessed from
the land except by due process of law. No Costs,

The suit is disposed of.
Sd/-

Judge

April 24, 1990.

ls|
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IN THE HIGH COURT (OF DELHI

APPELLATE GIVIL JURISDICTION
SUIT NO. 1474 OF 1880

Shrf Arun Kumar Jain Petitioner

Versus

Bhaganta Sharm and others Respondents

Order
Progent: Mr. Rajiv Nayyar for the plalntitf

1A NO. 3637/00

Leamad counsel states lﬁat he has pald the requsite court fae, No orders are

therefore necessary on this application. The application Is dismissed.

8.No, 1474190

lasue sumnions to the defendants for 26" Jul}IJ. 1890

IA Ne. 3836/80 N

¥

£

Notice for 26% July, 1990}
m Interfering with the plalntiff's posgession and

bearing Khasta Nos. 715, 725, 726, 730

Defandants ara restrainéd fro

encroachment on the agricutural lands
4.4 and 20.18 bighas respectively and

and 751 measuring 2458 19.11, 12.4,
i, New Dalh till further

Khataun! Khata No. 418 sifuated at Vilage Bhatt, Mehrau

orders. 5

Plalntiff to take steps under Order 39 rule 3 GPC.

Dastl.
Matter ba listed before the Deputy Reglstrar ort the naxt date of hearing.
Sd/-
Sunanda Ehandare
Judge
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i the High Court of Delhi

Sh, Aruh Kumar Jain Vs Bhagiratha Sha

S.NO, 1474/80

230500  Present Mr. Sujoy C. Kumar for the plainitiff

LA, 4165/90

This application has been flied under Section 151 of the Code of Civil Procedure
i)

praying that directions be lssued to the S.H.O. Pollce Statien Mehraull, New

Delhi for grant of police aid to ensure the compllance of order dated o May,

1960,

it 1s stated by leamed courigel for the pleintiff that copy of the order of this court
dated 5" May, 1990 was s&h!sd on the defendants in compliance with provisions
of Order 35 Ruls 3 of the Code of Civil Procedure and inspite of the fact that the
defendants are aware of the interim order, they are Interfaring with the peacaful
possession and threataninb’ encroachment on the said land. The application is
allowed. 5.H.0. Police Station Mehraull, New Delht Is hsreby directed to give
Pollcs agsistance to the plaintlff to ensure Implamentation of order dated g May,
1990. A copy of this order along with order dated 9" May, 1980 be sent to the
§.H.0. Pollce Station Mehraull, New Delhi. I.A. Stands dispose of. Dasti

May 23, 1890
as
Sdf-
Sundanda Bhandare
Judge
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. ANNEXURE f%@ e

. IN PHE COUKT GF REVENDI ASSISTANT,TBHSIL MEHAAULY, DELAT ( .

m . .
- o the mattar of: : w7

Shri Arun Xumar Jain € 22 J0\ Dv Qe jif

S/0 Shrl M.KeJain
/o B.539, Yew Friends Colony,

P,

Mew Delhi-65 vssshpplicant/Petitioner. .
i
i)
' : i
J Versus : g ., .o
[' 1. Gapon Sabha f D . -".-:.
Village Phatti, Mehrauldl, = gl A
New Balhi-65, sued through :lta Pradhan, R i ;
i )
| 2.,. Union of India, : ?
g ¥

Through its Secretary,
. MInistry of Rahabilitation,
d Hew Delhi.

o -RESPOM&Wdefendahﬂ. v

APPLICATION FOR DECLARATION OF BHUMIDHARI
RIGHIS UNDER SECTION 85 OF OBLHT LAXD

v
REFORM NCT. -7 B
s : {i >
- : 3
Six, ' e
Tho apulicantfpetitionnr most respectfully ‘submits
‘as- unda::... . : e
1. Thnt rospondent No.d. As the resorded Bhumiddr of i )
Khasn. Ho. 715(245-15). 725(19-11, 725(12-«)* 729 !

t4-4) 731(20-16) , situated in Reveme Estum
Village Bhattl, Tehsil Mehrauli, New Delhi. s "3

2, That‘ the applicent is in cultivatory possession

of 10 bighas out.of 245 bighes and 6 biswas, in .

Khasra No. 715, 14 highas oot of 19 nighas and-

11 biswas in/Khgsra No. 725, 6 bighas 4 biswas '

out of 12 bighas 4 bilswas in Khasra No. 726, 4

.+ bighas &nd 4 biswas in Khasra No. 729 and 5 blighas
16 biswas out of 20 bighas 16 Biswas Ln Khasra :

t Ho. 731 total land messuring 40 bighas P blswas, ) "
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Th.t in August-September, 1986, the respondent with
the support of Yoher Government Agencies namely

"Police. Departmant, Hihag Depet. DSMIC had tried

_#&0 =ject the petitlonsr from the sald land lllegally
and forcefully without the provisions of law, but .
the raspondentz failed to, achleve their goal becatse
of the timely intarvention of the Hon'ble High Court
who gave a stgy order in our favour in suit No..
2252/88 dated 1.10.1988 » copy of which has been
annaxed with the patltion.

8. That the enteries ip the Revepue Record case clouda
over the title of the petitioner. The respondent
Mo.1l has not £iled the proceedings of the ejectment.
hence this applitaticn of decleration of Bhum.tdhari
P:igl,\ts under sectlon 85 of Delhi Land Reforms Act.

9. That the gause af action aTose in £ avour of the
applicant and aguinst the respondent Ho.l, when
the pe).iad of three vears for ejectment had expired.
Thy cause of wtion is stlll substring cne.

10, That the property 4o the application situated ln
Delhi and psrties to the suit/application are residling
and working for galn at Delhd, hence this Hon'ble
Court got jurisdictdon to try thia applination. The
requisite Court Fee of Rs.1.25 has been affixad on
the application. .

It is, therefore, most respectfully prayed that
avplicnnt/petitioner be dzclared Bhupidar. under section-
85 of Delni Land Reform Act of land comprised in Khasra ’
No.")‘ 15(‘10—-00) out of 245 blghas 4rd 6 biswas, Khssra No.

'?25, 24 blghas out: of 19 bighas end 4 blswas, Khasra Nos
726, 6 bighas and 4 blawes out of 12 bighas and 4 blawas.
¥hasta No., 729, 4&blyghus ond 4 plowas ond Khazrea Ro. 731,
5 bighas 16 biswas out of 19 bighas and 16 biewas, total
measuring 40 bighas and 04 biswas situated in Revémie”
Bstate, Village Bhgtti, Tsh. Mahrauli, ‘New Dalhi.

Xny other relief which this Hon'ble court deems £it and
proper may also be granted in favour of the applir.'ant and

agalnzt the respondenta. b
) APPLIC PETITL
Through . )
A o Coungel
VERIFICTLON ( D.C.SEHRANAT) 8 V) ates
Verified st Delhi on thisi¥th day-of M et the

cantents of tha sbove sald application gre. tiue and oor::ect t*.p my “
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Trve Typed Copy of Document
IN THE COURT OF REVENUE ASSISTANT, TEHSIL MEHRAULI,
DELHI

IN THE MATTER OF:;

Shri Arun Kumar Jain

S/o Shri A. K. Jain

R/o B-539, New Friends Colony,

New Delhi-65 ... Applicant/Petitioner

1. Gaon Sabha

Village Bhatti, Mehrauli,

New Delhi-65, sued through its Pradhan.
2. Union of India

Through its Secretary,

Ministry of Rehabilitation,

NewDelhi ... Respondent/Defendants

APPLICATION FOR DECLARATION OF BHUMIDHARI
RIGHTS UNDER SECTION 85 OF DELHI LAND REFORM
ACT.

TRUE 6&’@ CoPY
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The applicant/petitioner most respectfully submits as

under:-

i

That respondent No. 1 is the recorded Bhumidhar of
Khasra No. 715 (245-16), 725 (19-11), 726 (12-4), 729 (4-
4), 731 {20-16), situated in Revenue Estate Vilage
Bhatti, Tehsil Mehrauli, New Delhi.

That the applicant is in cultivator possession of 10
bighas out of 245 bighas and 6 biswas, in Khasra No.
715, 14 bighas out of 19 bighas and 11 biswas in
Khasra No. 725, 6 bighas 4 biswas out of 12 bighas 4
biswas in Khasra No. 724, 4 bighas and 4 biswas in
Khasra No. 729 and 5 bighas 146 biswas out of 20
bighas 16 biswas in Khasra No. 731 total land
measuring 40 bighas 4 biswas.

That the applicant has been cultivator possession of
the said land (40 bighas and 04 biswas) since 1981
which is just adjuscent to the applicant's land
situated of Khasra No. 716, 717, 718, 719, 720, 721,
722, 723, 724, 727, 728 and 1149 and 1197. Copy of
the sizra indicating the applicants private land under
applicant's adverse physical cultivator possession is

annexed as Annexure 'A’,

TRUE @#éo COPY
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That the adverse cultivator possession of the
petitioner has been admitted by the respondents also
as land back as the year 1981-82 when it first
recorded in the name of the pelitioners in the
relevant revenue record i.e. Khasra Girdwari (from P4}
for the year 1981-82 (annex. 'B’). Thereafter, it was
again admitted by the Revenue Authorities, for the
next year and entry to this effect was also made in
the Kh. Gid. of 1983-84 (from P-4).

That after 1983-84, the revenue authorities have
deliberately, intentionally and mischievously did not
record the adverse cultivator possession of the
applicant despite several requests on the ground that
concerned A.D.M. [Revenue) had given verbal
orders for not recording the adverse cultivator

physical possession of private persons over G.S. Land.

That despite the fact that the applicants names have
not been recorded in the successive revenue record
i.e. kh, Girdwaries, the applicant has not been
objected by Gaon Sabha or any other authority form
the said land and the petitioner continue to cultivate
the land alongwith his private land {which is adjacent
to the respondent's land il date. Pefitioner has

moved an application for correction of khasra

TRUE 6&@0 COPY
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girdawari under rule 67 of the Delhi Land Revenue

Rules before the Tehsildar Mehroli which is subjudice.

That in August-September, 1988, the respondent with
the support of other Government Agencies namely
Police Department, Mines Deptt. DSMDC had tried to
eject the petitioner form the said land illegally and
forcefully without the provisions of law, but the
respondents failed to achieve their goal because of
the timely intervention of the Hon'ble High Court who
gave a stay order in our favour of suit No. 2252/88
dated 4.10.1988 a copy of which has been annexed
with the petition.

That the enteries in the Revenue Record case clouds
over the tifle of the petitioner. The respondent No. 1
has not filed the proceedings of the sjectment,
hence this application of declaration of Bhumidhari
Rights under section 85 of Delhi Land Reforms Act.

That the cause of action arose in favour of the
applicant and against the respondent no. 1, when
the period of three years for ejectment had expired.

The cause of action is still substring one.

That the property to the application situated in Delhi
and parties to the suit/application are residing and

TRUE '@gﬁé COPY
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working for gain at Delhi, hence this Hon'ble Court
got jurisdiction to try this application. The requisite
Court Fee of Rs. 125 has been affixed on the
application.

It is, therefore, most respectfully prayed that
applicant/petitioner be declared Bhumidar under section
85 of Delhi Land Reform Act of land comprised in Khasra
No. 715 {10-00) out of 245 bighas and 6 biswas, in Khasra
No. 725, 14 bighas out of 19 bighas and 4 biswas, Khasra
No. 726, 6 bighas and 4 biswas out of 12 bighas and 4
biswas, Khasra No. 729, 4 bighas 4 and Khasra No. 731, §
bighas 16 bisws out of 19 bighas situated in Revenue. Estate
Village Bhatti, Teh. Meharuli, New Delhi.

Any other relief which this Hon'ble court deems fit
and proper may dlso be granted in favour of the cpplicant
and against the respondents. |

Sd/-
APPLICANT/PETITIONER
Through
Counsel

(D.C. Sehrawat) & (S K Yadav), Advocates
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02 .
¥ ANNEXIURE f B 9

%l

N THE COURT OF FININCIAL COMMISSIONE= | DLaf 4

Ao\ Im
IN THE MATTER oF:
ARUN KUMAR JAIN APRELLANT
VERSUS
GAON SABHA BHATT ~———— _RESPONDENT
’ MEMO OF PARTIES
SHRI ARUN KUMAR Jajy,
S/0 SHRI ANAND KUMAR JAIN,
RIO B-538, NEW FRIENDS COLONy,
NEW DELHJ-11002s5, APPELLANT
» VERSUS
GAON SABHA BHATT),
THROUGH
DIRECTOR PANCHAYAT,
CIVIL SUPPLY BUILDING,
TS HAZARY, DELH). —__RESPONDENT
Appeliant
Through
Co {:\"’:
| B
Sex _x b,
e . V2oxy
Bunct Cesg2 G e%  Salen M 2s\es
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5, Sham Nath Marg, Delh!-110054

Case Ng.140/2013 Appeal fRevision Petition
under Section 185 of Delihi
Land Reforms Act, 1954.

In the matter of ;-

2. Skri Arun Kumar Jain,
S§/0 Sh. Anand Kumar Jain,
R/o B-539, New Friends Colony, .
New Delhi-110025, ... Petitioner
(Represented by Shri
Pankaj Vivek, Counsel for

Appellant/Petitioner)

VERSUS
1. Gaon Sabha Bhatti

Through

Director Panchayat,

Civil Supply Building,

Tis Hazari, Delhi [ e Respondent
(Represented by Shri S. S.
Dalal, @ Counsel for
Respondent, G5S)

I I TAL M

Order dated 25™ March, 2021.

1. This order shall dispose of the Appeal/Revision Petition under
Section 185 of Delhi Land Reforms Act, 1954 filed against the
impugned order dated 27.05.2013 passed by The Deputy
Commissioner (South), Delhi. '

2. The facts which led to the filing of the present petition are
that the Petitioner had filed a petition under section 85 of the Delbi
Land Reforms Act, 1954 seeking declaration of the bhumidhari
rights in the year 1990, before the SDM/RA, The said petition was
dismissed in default by the concerned SDM/RA vide Order dated
23.05.2002. The Restoration application filed by the petitioner was
dismissed for non- prosecution vide RA’s Order dated 07.02.2003.
An appeal was filed against the dismissal Order before the Deputy

Case No.140/2013 ﬁ‘ 0 Page 1 of 10
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Commissioner (South) who also disraissed the said Appeal with a
speaking Order dated 27.05.2013, Now, the petitioner has
chalienged the said Order of the Deputy Commissioner/ Collector
(South) in this present petition. The main prayer of the petitioner is
to quash and set aside the Order dated 27.05.2013 passed by the
Deputy Commissioner (South), on the following grounds :-

a) Because the learned Collector failed to go into the

contents of the application dated 27.05.2002 whereby
. restoration of petition was sought by the petitioner.

b) Because the tearned Collectar failed to appreciate that
unfortunately on 23.05.2002, the Counsel for the
petitioner also could not appear as he was unwell.

c) Because the learned Collector failed to appreciate that the
petition under section 5 of the Delhi Land Reforms Act
was filed in the year 1990 and the matter was diligently
processed by the petitioner till the same was
unfortunately dismissed in default on 23.05.2002,

3. The inter-alia submissions of the appellant/Petitioner are as
under :-

1.  The petitioner was in possession of land bearing khasra no.
Kh. No. 715 min. {(10-0), 725 min, (14-0), 726 min. (6-4),
726 min (4-4) and 731 min. (5-16) of village Bhati. Since the
respondents were adamant to dispossess the petitioner from
the above said khasre numbers, a Civil Suit titled "Arun
Kumar Jain Vs, Gaon Sabha Bhatti and others bearing No,
CS(0S) No. 2252 of 1988 was filed by him before the Hon'ble
High Court. During the course of hearing the counsel for the
Gaon Sabha made a statement before the Hon'ble High Court
of Delhi that the petitioner shall not be dispossessed from the
suit land without due process of law. On the statement of the
counsel, the said suit was disposed of on 04.04.1920 with

the direction that the status quo shall be maintained and the

Case No.140/2013 Page 2 of 10
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Gaon Sabbha shall be bound by the statement made before
the Honr'ble High Court.

I That the petitioner had filed a petition under section 85 of
the Delhi Lant Reforms Act, 1954 seeking deciaration of the
phoomdari rfights in the year 1990.

[II. That the Gaon Sabha filed its reply to the petition on 31%
October, 1990 saying that the petitioner has not given the
prior notice and therefore the suit is liable to be dismissed.
On merits it was stated that the petitioner is nmot in
cultivatory possession of the suit land.

1IV. That the matter was adjourned from time 1o time and again
on most of the occasions on account of presiding officer
being busy. On the dates when PO took the court, even on
those occasions the matter was simply adjourned and it was
only on couple of occasions that the matter was adjourned on
the request of the petitioner.

V. That unfortunately on 23.05.2002 neither the petitioner nor
his counsel could be present at the time when hearing took
place before the Revenue Assistant :and the Revenue
Assistant was pleased to dismiss the petition in default.

Vi. That the petitioner immediately moved an apptication dated

' 23.05.2002 praying for restoration of his petition. The said
application was taken up for hearing on 27.09.2002 and was
dismissed.

VII. That thereafter another application dated 25.10,2002 was filed
praying for restoration of the application under Appendix VI
(14) dated 27.09.2002. Vide Order dated 07.02.2003 the
Revenue Assistant was pleased to dismiss the application
under Appendix VI(14) of DLR Rules, 1954,

VIII. That aggrieved by the said order an appeal was
filed/preferred before the Deputy Commissioner {South)
being appeal no. 9 of 2003, by the Petitioner.

IX. That during the entire period of proceedings of appeal before
the Deputy Commissioner (South), the Order passed by the

Case No.140/2013 Pape 3 of 10
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Hon’ble High Court dated 04.04.1990 was not varied and
status quo remained gua the fact that the petitioner shalt not
be dispossessed without due process of law. However, the
respondents in order to circumvent the law, in the year 2006,
showed the land which was in possession of the petitioner
and was being cultivated, to be 8 barren iand and the same
was got notified by the Government wherein the iand was
notified as forest land and the respondent dispossessed the
appeliant from the suit land without due process of law.
That since the respondents were not acting in accordance
with law, therefore the petitioner was constrained to
approach the High Court of Delhi, by way of filing a contempt
petition as the respondents violated the status guo order
passed by the Hon'ble High Court.
That the respondents deliberately misguided the Hon’ble High
Court by saying that demarcation of the entire village is to be
cartied out to find out the exact location of the iand
belonging to the petitioner,
That it is submitted that the Hon’ble High Court took strong
objection to the stand of the respondents and directed vide
its Order dated 09.08.2012, the respondents to hand over
the possession of the land to the petitioner on a certain date
and it was only thereafter that the respondent acted and
handed over possession of the fand which was in the
ownership of the petitioner. The respondents did not hand
over the suit land to the petitioner,
That thereafter the respondent filed an application seeking
clarification of order dated 09.08.2012 on the ground that an
appeal is pending before the Court of Collector (South) and
action would be decided only after outcome of the said
appeal,
That the Hon'ble High Court vide its order dated 17.08.2012
was pleased to direct the Collector to dispose of the appeal
expeditiously.
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That the said appea! was heard by the DC and was dismissad
vide order dated 27.05.2013 by cbserving that the petitioner
has nol been appearing regularly and he is not entitled for
any kind of relief and his application for restoration was
rejected.

That the Counsel for Petitioner could not appear on the
hearing on 23.05.2002 because of the death of the mother of
the Petitioner the previous year, requiring annual ritua! to be

performed.
The inter-alia submissions of the Respondent are as under:-.

That the petitioner challenged two cencurrent findings one by
SDM/RA concerned and second by the appellate court, Deputy
Commissioner and where there are concurrent findings of two
courts then thereafter no second appeal or revision or any
other proceedings are maintainable against the concurrent
findings/orders and there are several authorities of the Apex
Court of India on this point and in fact it has became an
established law.

That the present petition is not maintainable on various
grounds as mentioned by the Gaon Sabha and alse not
maintainable because of non-impleadment of necessary
parties in the petition as Union of India/Forest Department is
a necessary party in this petition in view of the admission
made by the petitioner in the petition that the land in dispute
has been notified as forest land and the annexure filed by the
petitioner with the petition clearly depicted that the
demarcation was conducted by the Revenue Department of
the land of the petitioner which is adjacent to the land of the
Forest Department i.e. land in dispute and there is a
dacument filed by the petitioner which his petition which
shows that the land mentioned in that annexure was ha;nded
over to the forest department by the Gaon Sabha. So Forest
Department is a8 necessary party.

| "H} _. Page 5 of 10
Ba




e Uil

=4l

1.

IR

.

VII.

Cara No.14(/2013

3008

N <

That there is no document over averments made by the Gaon
Sabha that the petitioner was at any time in possession of tha
land in question. It is very pertinent to mention here that the
annexure P-16 with the petition of the petitioner is an order of
the High Court dated 7.08.2012 which clearly revealed that
there was the land of the petitioner which is adjacent to the
land of the Gaon Sabha/Forest Department and the High
Court directed the Forest Department and clarified the order
dated 09.08.2012 to hand over the possession of the land
which iz in the ownership of the petitioner and not the Gaon
Sabha or Forest land and not the land in question.

That the petitioner claimed adverse possession on the land in
question and gquestion of illegal/adverse ;possession do not
create any right in favour of the trespasser/person who is in
adverse possession of the land of public utility/Gaon Sabha
vide land mark judgment of the Apex (Court of India i.e
AIR(2011) titled ‘Jagpal Singh Vs Govt.S of: Punjab’.

That the fand in dispute is 3 GAIR MUMKIN PAHAR in the
revenue record and the petitioner has been trying to grab the
jand in dispute by filing false and frivolous litigations. It is
further being submitted that the land in dispute is not a small
piece of tand but is a valuable land of big chunk almost more
than 40 bighas.

That the judgement filed by the petitioner along with the
citations with his synopsis are not relevant to the facts of the
case and law applicable to the present case.

That no decree was passed by the High Court in the suit but
order was passed on the statement of the Counsel. 1t is being
submitted that the petitioner wilfully and deliberately
concealed the facts that the Gacn Sabha never made any
written averments in any court of law that the petitioner. is in
possession of the land in dispute. [tis also admitted that the
land in dispute has been notified forest land as per the
averments made by the petitioner in the petition and in fact

Page 6 0f 10
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the present petition s not maintainable without the
impleadment of the Forest Department in this petition. 1t is
also pertinent to mention herein that the petitioner also
alleged that the petitioner has been dispossessed in the
petition but in fact the petitioner was never in possession in
the land in dispute and the iand in dispute is not a cultivable
land.

VIII. That the demarcation of the land of the petitioner was
conducted which is adjacent to the land in dispute and the
petiiioner was neve} found in possession of the land in dispute
and the orders passed by the Hon’ble High Court in the
contempt petition are misinterpreted. It is an admitted fact
that the land in dispute is a notified Forest area and that
Notification was not challenged by the petitioner at any point
of time before any competent court,

IX. That the petitioner was not in possession of the land in
dispute so there was no need to file any ejectment
proceedings. It is submitted that the question of
extinguishment of right over the land in dispute of the Gaon
Sabha does not arise as it is an admitted fact that the land in
dispute is a Gaon Sabha land and notified as Forest land.

5. 1 have heard all concernad parties and also perused all the
materiais on record including citations. The Petitioner had filed a
petition under section 85 of the Delhi Cand Reforms Act, 1954
seeking declaration of the bhumidhari rights in the year 1990,
before the SDM/RA. The said petition was ‘dismissed in default by
the concerned SDM/RA vide Order dated 23.05.2002, Again an
application dated 23/27.05.2002 was filed by the Petitioner under
Appendix VI, Rule -14 of the Delhi Land Reforms Rules, 1954,
before the RA for restoration of his case earlier dismissed on
23.05.2002, which was also dismissed by impugned Order dated
(7.02.2003. On perusal of facts, it is noticed that the petition
under section 85 of the DLR Act, 1954 as well as restoration

Vo
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application under Appendix V1, Rule -14 of the Delhi Land Reforms
Rules, 1954 has been dismissed by the SDM/RA for non-prosecution
and nothing has been mentioned about the merits of the case of
the Petitioner except the denial by the Gaon Sabha with the
submission that the petitioner was never in cultivating possession

of the land in dispute.

6. The Deputy Commissioner(South) in the impugned Crder
dated 27.05.2013 has stated that, “nearly on eight(08) occasions
out of ten(10) hearings he (i.e. appellant) was not present  as
mentioned. On 23.05.2002, petitioner was not represented by
anybody at all and then petition was dismissed for defauit in
appearance.... A close reading of the case shows that, appellant’s
attitude has been totally indifferent about the disposzl of the case.
He appointed advocate for contesting the proceedings, who has not
appeared majority of the times before RA. When the matter was
dismissed in default, in that case at least petitioner and his
advocate should have become careful. But restoration of application
was again dismissed on 27.09.2002 because of non appearance of
advocate. Hence in my opinion, RA has rightly observed that
petitioner was not appearing regularly and he is not entitled for any
king of relief and rejected his application for restoration. Based on
the above, it is found that there is no merit in the appeal and
appeal is dismissed”. The impugned Order does not mention any

SR “concurrent hearing in the Hon'ble High Court. As mentioned by the

petitioner any decision regarding the merits of the case has not

" “+been passed. It would be relevant here to reproduce the decislon of

Hon‘ble High Court, Delhi passed on 17.08.2012 in this matter .

‘This is an application filed on behalf of respondent seeking
clarification of the order dated 09.08.2012. This application is
predicated on the following facts which have been brought to light.

It is averred by the appiicant/respondent that the petition
claimed possession of two parcels of land, oné belonging to the
petitioner and another parcel of land which was owned by the Gaon
Sabha, Bhatti, Tehsil, Mehraul, Delhi. The parcel of land, which
were in the ownership of the petitioner bear the following Khasra
Numbers :-

Cnse No.140/2013 Q/ (4 Page 8-0f 10
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“whasra No.716(12-08), 717 (2-7), 718(5-17), 719(2-0),
720(4-08), 721(8-01), 722(2-0), 723(-105), 724(1-0)"

While the parcel of land, which is owned by the aforementioned
Gaon Sabha bear the folfowing Khasra Numbers :-

“Khasra Nos.715(10-0), 725(14-0}, 726(6-04), 729(4-04) &
731(5-16) of Gaon Sabha land of village Bbatti.”

It is nat disputed before me that, in so far as the parcel of
land which is owned by the Gaon Sabha, there is litigation pending
before the Coliector(South).

It is in this context that the applicant/respondent says that
the direction to hand ever possession Issued by this court shauld,
for the moment be confined to, the land which 1 owned by the
petitioner i.e., the parcel of land which bear the following Khasra

Numbers (-

wKhasra No.716(12-08), 717 (2-7), 718(5-17), 719(2-0), 720(4-
08), 721(8-01), 722(2-0), 723(-105), 724(1-0)"

Ms. Arora submits that she has no ‘objection, to the
application being allowed. She further submits that in so far as the
parcel of land which belongs to the Gaon Sabha is concerned, the
petitioner was in the possession of the said land prior to
12.09.2006 for the past twenty five (25) years. Learned counsel
for the petitioner, however, accepts the fact that litigation is
pending qua that land owned by the Gaon Sabha, before the
Collector(South). _

As indicated above, she says that the necessary clarification
be made by the court with a direction to Coilector(South) to dispose
of the pending appeal.

It is in these clrcumstances, she says that she does not wish
to file a formal reply.

Accordingly, the order dated 09.08.2012 is clarified to the
extent that the applicant/respondent &long with the Forest
Department shall hand over the possession to the petitioner, of the

)\ land, falling in Khasra No. 716(12-08), 717 (2-7), 718(5-17),

\%| 719(2-0), 720(4-08), 721(8-01), 722(2-0), 723(-105), 724(1-0) on
¢/ the date already indicated in the order dated 09.08.2012.

Furthermore, the Collector (South) Is directed to dispose of
the appeal as expeditiously &s possible. The application is
disposed of accordingly. i

While agreeing with the Deputy Commissioner(South) that the
appellant’s attitude has been indifferent, as evidenced by his
fraquent non-appearance at hearings, the issue (s whether the
dismissal of the appea! by the Deputy Commissioner (South) for
Case No.140/2013 G Page ? of 10
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non-prosécution can be: considered-as a:"digposal” of the appeal in
terms of ithe orders of the Hon‘tle High ‘Court quéted herein. In
view of the submissions made by the Respondents that the land In
-dispute |si a large tract of valuable ldnd afid is 3 ‘notified forest area,
.it is necesgsary for the appeal to be deeide@on wnerits,

‘7. In the light of the above facts, the present Revision Petition Is
‘remanded back to the.Deputy Commissioner/: District Magistrate
"(South) with the dlrect!an tor 'dirspose of the appeal through a
‘speaking order on the: merits of this -case. iHance the present
Petition is disposed of accordingly. No order as t6 costs.

‘8. Pranounced in the open Court on 25.03.2021,

e (RINA RAY)
O e/ Financial Commissioner, Dethi
Ll 25" March, 2021.

tad True Gopy
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ANNEXURE - 10

NOTIFICATION DECLARING
RESERVED FORESTS

DEVELOPMENT DHPARTMENT

NOTIRICATION
Delhi, the 24 May, 1994

No.F.10(42)-1/PA/DCE/93/2012-17(t) — In pursuance of the provisions of Section
.4 of the Indian Forest Act, 1927 (Act Mo. 16 of 1927) the Lt. Governor, of Natignal
Capital Territory of Delhi hereby declares the Jands mentioned in Schedule “A’” below

25 reserved forest,

SCHEDULE ‘A’
A forest lands and wastelands which is the property of the government, or over which

governrment has proprietary rights in:
1. Northern Ridge in National Capltal
Territery of Delhi, surrounded on

T. Central Ridge in NCT of Delhi,
Surrounded on

II. South Ceniral Ridge in NCT of
Dalhd, Surxounded on

ml(E:QOF’Y'

North by Jubllee Hall, Government Peao
Purnp, Masjid Mall Road.

South by Crossing of Old G.T. Road and
Rani Jhapsi marg, Old Subzl Mandi.

East by Mall Road, Rajpur Road, Behind
MCD Office

West by lce Factory, Malka Ganj,
Dhobighat, And University Road
{Approximate area 87 ha.)

North by Tink Rnad aleng Institudonal
area.

South by Dhaula Kuan, Military Farm,
Sardar Patel Marg

Fast by Mandir Marg, Institutional area
and Willingdon Crecent.

West by Inderpurl Road and Naraina
Industial area

(Approximate area 864 ha,)

North by Qutab Insttutional area,
South by Vasant Kunk, Kishan Ganj,

TRU &DPY
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fiast by Aurobindo Marg, Nazartka Bagh.

Weat by Jawahar lal University Raad,
Vasant Kunj, Mehrauli
(Approximate area 626 ha.)

IV. Southern Ridge in NCT of Delhi

Surrounded on Nerth by Power line from Mahipalpur to
sultan Gaurl Tomb, Telephone Line from
Sultan Pur Gauri Tomb to crossing 0 Main
Power Line & Road, Westernt Boundary of
Ghatorni, Western boundary of Aya Nagar,
Southern Boundary of Jaunapur, Southern
boundary of Fatehpur Beri, Fastern
Roundary of Asola Village, fiasterh
Boundary of Shahpur, Bastern Boundary
of Chandanhola, Bartern boundary of
Satbari, Bastern Boundary of Maidan Garhi,
southern Boundary of Maib Sarai, South
Fastern Boundary of Deolf and Adilabad
rains.
South by State of Haryana.
Fastby Surajkund Road and State of
Haryana.
West by State of Haryana, Bastern Boundary
of Rajokard, Bastern Boundary of Malikpur,
Kohi & Rangpuri.
(Approximate area 6200 ha.)

No.F.10(42)-1/PA/DCF/93/2018-23 (i1) - Tn pursuance of the provision of clause
(c) of sub-section (1) of section 4 of the dian Torest Act, 1927 (Act No. 16 of
1927), the Lt. Governor of National Capital Territory of Delbi is pleased o appoint
ADM. (revenue) to be the Forest Settlernent Officer to enquire into and determine the
exisrence, nature and extent of any rights alleged to existin favour of any person in or
over any land comprised within such limits, as notified vide Notification No, 10(42)-
[PA/DCE/93(1) dated 24 May, 1994 orin or over any farest produce and 1o deal with
the same as provided in Chapter IT of the Indian Forest Act, 1927.

Ry order and in the name of the
Lt. Governor of National
Capttal Territory of Delhi,

G.C. Joshi. Dy. Secy.
mu&"\'
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ANNEXURE-11

NOTIFICATION DECLARTNG
RESHRVED FORESTS

REVENUE DEPARTMENT
NOTIPICATION
Delhi, the 2* April, 1996

Mo 1(29)/PAZIIC/95.~Whereas the Supreme Court of India in LA. No, 18 and
22 in Wit Pecition (Civil) Mo, 4677/85 M.C. Mehta V/¢ Union of Tndia & Others
in thelr orders dated 25-1-96 and 13-3-96 have directed thay unieultvated surplits
land of Gaon Sabha falling tn "fidge” may be excluded from sesting in Gaon Sabhia
/s 164 of chie Dellit Lavid Reforms Act, 1954 and made avatlable for the purpose
of creation of Reserved Forest,

Now, thetefore, in exercise of powens confired u/s | 54 of the Delhi Land Refarms
‘Act, 1954 (8 of 1954), the Lc. Gavernor of National Capital Terrhory of Delhi,
herehy declares the uncultivated land of Gaon Sabha sprcified in Calumn ‘T and
Annexure ‘A" 10 ‘N, situated {n Southem Ridge in respect of Villages mentioned in
‘Colump ‘TI' of tible given below as surplus land-and lands at dhe disposal of Forest
Deparament of Government of National Capital Territory of Dellit.

3. No. NuneofViage  Quantumof Gaon Sabha land Covered th 11dge
15 declared under nodfied Ridge and proposed by
Forest Deptr. for afforestation.

1 n 111 (Pigha-Biswa)

b Mebgifal #6610

T Chanerpur 735-10

% Maidingahi ey

4+ Dera Mandl 941208

5 Al T &7 21|

6. Pulpehlad 99.04

70 Bevle ' R 2

§  Rangpur 1345-05

9, Avidnagar $00%

10, Rajokr 3)06-01

i Bhand IS
™

TRUE SOPY



1é

[ S

14,

3016
120

A TRTRODCTION T THE PELET RIDGT

Ghirord
Saiditaza®
Jonapur
Total in Bighas

Totil in Acres

P14
G519
1979413
50480416 .
Qr
10517.10

By order and in the marne of
The Lu Governer of the

Nattenal Capital Territory of el

G5 PATNAIE, Secy

TR PY
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ANNEXURE-11
NOTIFICATION DECLARING
RESERVED FORESTS
REVENUE DEPARTMENT
NOTIFICATION
Delhi, the 2nd April, 1996

No. F.1{29)/PA/DC/95- Whereas the Supreme Court of
India in 1.A. No. 18 and 22 in Writ Petition (Civil) No. 4677/85
M.C.Mehra Vs. Union of India & Others in their Orders
dated 25-1-96 and 13-3-96 have directed that uncultivated
surplus land of Gaon Sabha falling in “Ridge” may be
excluded from vesting in Gaon Sabha u/s 154 of the Delhi
Land Reforms Act, 1954 and made available for the

purpose of creation of Reserved Forest.

Now, therefore, in exercise of powers conferred u/s 154 of
the Delhi Ltand Reforms Act, 1954 (8 of 1954}, the Lt.
Govemor of National Capital Teriroty of Delhi, hereby
declares the uncultivated land of Gaon Sabha specified in

Column. ‘llI' and Annexure ‘A’ to ‘N', situated in southern

TRUE n@m‘a COPY
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Ridge in respect of Villages mentioned in Column ‘II' of

table given below as surplus land and lands at the disposal

of Forest Department of Government of National Capital

Territory of Delhi.

S.No,

Name of Village

'Quantum of Gaon Sabha land
covered in ridge as declared
Ridge
proposed by Forest Deptt. For

under nofified and

afforestation.

Il {Bigha-Biswai)

1. Nebsarai 466-10
2. Chatterpur 225-10
<Y Maidangarhi 4263-02
4, Dera Mandi 9412-05
5, Asola 8387-06
é. Pulpehiad 99-04
7. Devli 5175-06
8. Rangpuri 1365-05
9. | Ayanagar 4121-02
Lhl 0. |Rajokari 3106-01

TRUE WF(E&JOPY
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11 [Bhatti no-1e |
12 | Ghitorni 732-14 -
13 |Scidulozab [ 6519
14 | Jonapur 1979-13 ‘ -
Totalin Bighas | 50,480-16 B

Or

Total in Acres 10517.10

By order and in the name of
The Lt. Governor of the

National Capital Territory of Delhi.

G.3. Patnaik, Secy.

e bRy
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HRVENUE DEPARTMENT ',,
NOTIFICATION
Delul, the 20d Apsil, 1996

No. FIRQWYPARICI#S—~Whercas tbe  Suprepe
- Count of ldls in'1,A.-Me, 18 and 22 In Writ Petition
{Civil) No. 4677/85 M.C, Mehta Wi Unlon of Fudia &
Othess in thelt ozters dated 2549396 snd 13-3-96 haye
¢ dirested they unoulilvalzd surplud liadar Gaan Sebhu
Talling i “Gdpey may be excladed from vesting in
Geon Sibha s 154 of the Delld Lond Reforme Act,

1§34 asid made tagllalls for the puspose of eraation.

of Resorved Foreil.

Now, tharefote, i oxsrolic of paweni conferred
ule 154 of thie Delti Land Reforme Act, 1954 (B of
1954), the Lt Governor of Natiosal Caphtal Terltory
of Dethis horeby @gm-mumnmm lupd of Gago
Sabhs spooified in Column SO and Anuexurs *A' to
Mt Annoxed hereto, Htukied in Southern Ridge in
respect of Villgss mttilones (@ Colvmn “1' of e

{Panz 1
1 It m
12, Ghitomi W o ALY
13, Saidulazab 65'19 ( WL B 'M-}
14, Jonupur 1999130 . . <N
- {pp——
Total in Bighas 50,430:16
or
o
Tolally Acres  1W0517-10
A —— )
By order vud ﬁuhe name of t)
It Governor of {he Nution
Cophtal Taerhozy of Delhl,
G.8. PATNANE, Som
ANNEXURE-A’ (1 (0.2 Puges)

Village NEB Sstai; Tebsil Mehcuull, Dk,
Gram Sebha Laud Under NouGed Rivee

) uivén-hﬁl&v;ii'iﬁiﬁlﬁﬁn&mw;ibﬂyrm Khinser No. Area
vesting in Greon Sabiia nd fyether plazer the seld Jasd L =y
U e dRpoiRl Sl Forext Degeumant of Governiment 2 3-i2
of NEToral " CAplaT Tersiiony'sl Dl 3 59
kT S m v I . 4 416
S wame of Village Quaniwn of Gaon Sabha Tnd 2 i:-ll{l;
Ne. sovered W sidge a3 destared 7 416

surplos and placed u the dis- ) 4-16

posal of Forest Depit. for ? 416

afforestntion :‘; e ;:‘16

16

(in Blghes & Biswas) :i :-.g],

[ it O AR e
| n " 1.; &-1é

\ |6

1. Mebsami 46610 (Detalls 3t Annsxucc A’} 16 416
2, Chatterpur | 70 .« o« ~BY }: :::g
3. Maidavgacl  425302( » . 7F) 19 216
4 DeradMangl - 4205( .. ~P} z? .
5. Asol : 5357'N( " n <% 12 - [
6. Pulponlad ! Wl W o F} i: i :_:2
7. Devli 519866 o . <G 5% oi§
8. Rangpusi 136505 . . -H) p gfs
9. Ayanagar 41201030 - 1" 3 T
0. Rajoke® M08 ( . . A ig ij?
1V, Bbatt MOTA9L .. K9 3.5
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True Typed Relevant Part of Document

GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF
DELHI

Revenue Department Notification
Delhi, 2 April 1996

No.F1(29)/PA/DC/96 — Whereas the Supreme Court of India in
IA Nos.18 and 22 in Writ Petition No.4677/1985 M.C.Mehta v. Union
of India and Ors in their orders dated 25.01.1996 and 13.03.1996 have
direcied the un-cultivated surplus land of Gaon Sabha falling in
,Ridge* may be excluded from vesting in Gaon Sabha under Section
154 of the Delhi Land Reforms Act, 1954 and made available for the
purpose of creation of Reserved Forest. Now therefore in exercise of
powers conferred under Section 154 of the Delhi Land Reforms Act,
1954 (8 of 1954), the Lieutenant Governor of National Capital
Territory of Delhi, hereby declares the cultivated lands of Gaon Sabha
specified in column III and Annexure-A to N annexed hereto, situated
in Southern Range in respect of Villages mentioned in Column IT of
table given below as surplus land and excludes the same from vesting
in Gaon Sabha and further places the said land at the disposal of Forest
Department of Govt. of National Capital Territory of Delhi.

ANNEXURE-K (1 to 7 pages)

VILLAE BHATTI, TEHSIL. MEHRAULI, GAON SABHA LAND
UNDER RIDGE NOTIFIED AREA

Khasra No. Area Remarks
511 1 10-5
517 2-13

TRUE T(YPE?J copy
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518 0-2
519 1-14
520 2-19
659 Min 5-0
867 3-0
759 2-7
771 0-10
713 79-5
714 3-4
725 19-11
726 12-4
730 0-2
712 32-7
713 245-15
1917 300-0
1918 300-0
1919 300-0
1899 300-0
6111-7
Total 11101-19
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As per the orders of DC {South} dated 12.12.1997, 15.12. 1997,
16.12.1997 for demarcation of Ridge Area, Mowja Bhati, I
along with the Ram Krishan Patwari reached:dn the Spc;t. AS
per programme o}l behalf of Forest Department Sh. S. K.
Sharma Patwan, Tilakchand- R. O. Sh. Keshar Smgh F.G. a.nd
on behalf of Flood Department Giciraj Prashad J.E. and on
behalf of B.D.O. Sh.-V.‘L. V. Rao, Sh. N, D, Pandey was on the

\ — oy

spot. In presence. of all this for demarcation the permanent:-

spot wagisearched because the s]Em area is hilly 4nd there are

no marks visible also-the map 1§ in bad conditieri. Land sca;:z
of the village is_in bad condition it was difficult to locate the

spot for demarcation, but Khasra N_o.P742 whose demarcation -
was already done by congirlering that permarnent point started
the corner of Xhasra_ l}Io 731, and consider Khasra No, 731 as
permanent - and startacl marking 712, 713, 715, 7285, 714,
1911, 1912, 1913, 1914, 1915, 1916, 1917, 1918, -1919,
1920, 1921, 1922, 1923, 1924, 1925, 1826, 1927, 192.8’
| l"92':§;, 1930, 1931, 1932, 1933, 1934, 1935, 1336, 1937,
' 1‘;'3'8, 19’39, 19‘40, 1941, 1942, and éompleted fiemmfcgti.o.n of
total area 7049.9 and fixed a temporary merk and the
applicant made fully satisfy. During the demarcation it was

found in Khasra No.731 there was small room without amy

wire ‘i'ancy. Whilein Khasra No. 715 there was a small room
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Surrounded by four walls and in Khasra no. 1909 there is a
colony settled where else in Khasra No. 1901, 1911, 1912,
1913, 1914 consists of schools, houses, colonies, etc., and
in Khasra No. 1915, 1916 there is a settlement named
Balbir Nagar and is a graveyard situated in an area
measuring to 2 bigha and 0 biswa, the office of D.S.M.D.C
along with staff quarters are built in the same Khasra i.c.
Kh. No. 1915, 1916, the rest leftover/balance vacant area
upon measuring turns out there is pending litigation

according to the records,

Court Name
Stay H. Court
Stay H. Court

Area
10-0
14-0

8. No,
715
725

Map is attached herewith
Signature English

Field Kanungo (H.K.)
Date: 16.12,1997
Signature English

Tilak Chand

Date: 16.12.1997

Case No. 1474 /90

Arun Kumar vs Bhagwanta
Report No. 186 Date-28.11.88
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Case no. 1107ohj/o3

two otlier applicationsone wis 5 of the
'.3“9“ Act supported by aff and another for stay,

¢ phor to the dato of
any Knowledge
came to know
o'hind eome to file
‘ulumem Officer,

app
un‘appenl Walgs of the Dc'lhleﬂ Abt,
do deliberately. On the basis of thiscontention, the apphnant s
condoning the delay in prefeering s application.

“pgh tho contents of the limitation application and also heard (he
ced by the: mmul for appl.imt. Ag neither the contentions of
ufted by the reprosentalive

partment, nor Iwa oomﬂor affidavit beim filéd on the behalf of the
artmont, 1 have no option but to believe in ths submissions made by
Hanco the application w/s S of the Himmtim,act is dllowed,

form the applicant has mmdtﬁn there is-a good prima
i the applic: he.

appllcam has stated that he has been in actual physlcal cultivatory
oomprb;d in Khasra nos. 715(245-16), 725(1%-11), 726(12-
731(20-16). sithatod within the revenue estats of village Bhati.
or obstaclo has been made with regard to his possession on the
further gtated that-an order of stafus quo svas passed by Fon'ble
Du]hi at an Delhi on 24-4-90 l.n nshit flled by him lmrlng no.

I l;aﬁnmam;:medm“ﬁada{:m‘liﬂnupw ]
t o were ina possedsion on the date o TRU OPY
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The representative of the Forest Deptt, has also disputed the
imgn ovcr {he suit Jand either in his written submission or in
\dew ‘of the above, it seema that claimant s in possession

dmmufz?omu. onbnhﬂfofﬁteFMDepm
25 Were nofified by Govt. of NCT of Delhi as Reserve
n dated 14.5.04 . He has further stated that another
o declare the gaon sabha land of 14 villages including
illago Bhatl has been fasde. Similarly, klunoe 715 was
aloagwith other Khijios *  vide nofification duted
of Forest hius requosied to reject the claim of the
' decision ss the suit Jand is in the continudy patch of

; 'ofshocouniol for the applicantiand those of the Dy.
i Tiiavo also gono through the dooument placed on file. As
_ (i the court of RA/SDM and sinoe there is
1 Court in suit no. 2252/88 vide orders dated 24~d-
o applicant without dus process of law, it will nlot be prudent
38" any; order in this case without the: outcome: of the case

R_A!BDM Furthermore, no totification

g ltuameoForeq i
g in view various asp

el fair-

ovan be issued

MANOJ KUMAR)
FOREST SETTELDM.ENT OFFICER

ot gy =

gie
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True Typed Copy of Document
COURT OF THE FSO DELHI

Case No. 110/0bj/95

Arun Kumar Jain

Vs

G. S. Bhati

Village-Bhati

DO O-

ORDER

This order shall dispose off the application moved by

the applicant u/s ? of the Indian Forest Act, 1927.

2.

The application has been accompanied by two
other applications one u/s 5 of the Indian Limitation

Act supported by affidavit and another for stay.

On the issue of limitation, the applicant has submitted
that prior to the date of fiing of the present
application i.e. 21-4-95, he did not have any
knowledge about the Notification issued under the
Indian Forest Act. He came to know about the
Notification from some of the villagers of Bhati who
had come to file application u/s ¢ of the Indian Forest
Act before the Forest Setttement Officer, when he

TRUE TYII(ED\%OPY
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(the applicant] visited the Court of the Additional
Collector, Delhi to file an appeal u/s 185 of the Delhi
Land Reforms Act, 1954. Hence the delay has not
been made deliberately. On the basis of this
contention, the applicant has requested for

condoning the delay in preferring this application.

The above contentions of the applicant have not
been rebutted by the representative of the Forest
Depdartment.

| have gone through the contents of the limitation
application and also heard the arguments advanced
by the counsel for applicant. As neither the
contentions of the applicant on the issue of limitation
have been rebutted by the representative of the
Forest Department, nor has counter affidavit been
filed on the behalf of the Forest Department, | have
no option but to believe in the submissions made by
the applicant. Hence the application u/s 5 of the

Limitation act is allowed.

As regards application for stay, the applicant has
stated that there is a good prima facie case in his
favour and in case the applicant is not given stay, he
shall suffer an irecoverable loss which cannot be

compensated in terms of money. The applicant has

TRUE n(rsé@ COPY
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further prayed for restraining the authority from
interfering in the peaceful possession of the claimant.
The applicant has also stated that in suit no. 2252/88
dated 24-4-90 the Hon'ble High Court has held that
they will not be dispossessed form the land except by
due process of law. As the applicant is in possession
of the suit land and Hon'ble High Court has passed
status quo order dated 22.4.90, there is no need to
grant further stay order in this case. Hence this
application is rejected.

On merits, the applicant has stated that he has been
in actual physical cultivator possession of land
comprised in Khasra No. 715 (245-14), 725 (19-11), 726
(12-4), 729 (4-4) & 731 (20-16), situated within the
revenue estate of village Bhati. No interference or
obstacle has been made with regard to his
possession on the said land. He has further stated that
an order of status quo was passed by Hon'ble High
Court of Delhi at New Delhi on 24-4-90 in a suit filed by
him bearing no. 2252/88 styled as “Arun Kumar Jain
Vs. G. S. Bhati & Others”. On the basis of the above,
the applicant has prayed that the possession of the
land in question should not be taken from him. The
copy of the order dated 24-4-90 passed by Hon'ble

TRUE 1{% COPY
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High Court of Delhi reads at one place that “the
defendants have however not denied that the
plaintiffs were in actual possession on the date of
filing of the suit". The representative of the Forest
Deptt. Has also disputed the possession of the
claimant over the suit land either in his written
submission or in his oral arguments. In view of the
above, it seems that claimant is in possession of the

land in question.

The applicant has also stated that no
nofification can be made declaring the above
menfioned gaon sabha land which is in his actual
physical cultivator possession without deciding the
claim filed under the Forest Act by the applicant.
Moreover, a case under Section 85 of the DLR Act,
1954 is adlso pending in the Court of SDM/RA for
conferring Bhoomidari Rights to the applicant and in
view of the High Courts Directive dated 22-4-90 the
applicant cannot be dispossessed off arbitrarily

without the due process of law.

In reply the Deputy Conservator of Forests, on behalf
of the Forest Deptt. Has averred that four ridges were
notified by Govt. of NCT of Delhi as Reserve Forest
vide nofification dated 14.5.94. He has further staed

TRUE TYPED\ OPY
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that another notification dated 2-4-96 to declare the
gaon sabha land of 14 villages including Kh. Nos. 715,
725, 726 of Village Bhati has been made. Similarly, Kh.
Nos. 715 was declared as Wild Llife Santuary
alongwith other Kh. Nos. vide nofification dated 15-4-
?1. The Dy. Conservator of Forest has requested to
reject the claim of the applicant in view of the SC
decision as the suit land is in the continues patch of
the ridge.

| have heard the arguments of the Counsel for the
applicant and those of the Dy. -Conservator of Forest.
| have also gone through the document placed on
file. As the suit land of the applicant is pending in the
court of RA/SDM and since there is directive form the
Hon'ble High Court in suit No. 2252/88 vide orders
dated 24-4-90 not to dispossess the applicant without
due process of law, it will not be prudent for this Court
to pass any order in this case without the outcome of
the case pending in the court of RA/SDM.
Furthermore, no notification can be issued under the
Indian Forest Act declaring it as o Reserve Forest
without a claim being decide by the Court of FSO.
Keeping in view various aspects of this case, | have

come to this conclusion that it will be just and fair to

TRUE wpéu\b:opv
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adjourn the proceedings of the case sine die #lll the
court cases pending elsewhere are decided by the
court. | decided accordingly. Consequently, this case
is adloumed sine die till the proceedings in other
courts are decided.

Announced in the open court on this day of 1999,

Sdl/-

2/8199

(MANOJ KUMAR)

FOREST SETTELMENT OFFICER

TRUE w@\\,ow
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IN THE HIGH COURT OF DELHI AT NEW DELHI

W. P.(C) NO. 6991 / 2007

IN THE MATTER OF :

SHR{ ARUN KUMAR JAIN . PETITIONER
VERSUS

UNION OF INDIA & ORS. . RESPONDENTS

COUNTER AFFIDAVIT ON BEHALF OF RESPONDENT NO. 5

Affidavit of Shri & W& -S1AaR¥A  Block Development Officer (South)
Depariment, Govt. of NCT of Delhi, Delhi do hereby solemntly affirm and state
as under:

That | am presently posted Black Development Officer (South), Gowi. of
NCT of Delhi, Delhi. In my official capacity | am conversant with the facts of

the case and | am competent end authorized to depose about the same. |

have 'gone through the above petition and understood its contents.

PRILIMINARY OBJECTIONS

1. That the petitioner is fotally misconceived and not maintainable in the

eyes of law as per the brief facts mentioned in the counter to the petition,

2. That Knasra No. 746 s ° . was declared as a Ridge Area and
demolition was fixed for 12.09.2006 with the approval of Dy. Commissioner
(South). Al the time of demolition, Sh. Arun Kumar Jain, the petitioner wag
present al site. As some objections were raised by him before slarting
demolition, the demarcation was done there and then in his presence to settle
his objections. The demarcation was done in his presence but he did not sign
the demarcation report dated 12.09.2006 and lefl the site. Thereafter, the

demolition was carried out and 245 Bigha 16 Biswa of Ridge Notified Land

TRUE Bopy -
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was retrieved and the possession was handed over to Forest Department on
the same day.

The possession of the above Khasra was taken in terms of order of the
Hon'ble Supreme Court. The relief sought in the pefition is therefore not
maintainable, as the Khasra Nos, mentioned in the petition is not declared as

a Ridge Area. The action on 12.09.2006 was only for Khasra No. 718,

3. That the petitioner filed a suit before Revenus Assistant under section
85 of DLR Act — 1954 for declaration of Bhumidhari Rights. Gaon Sabha
Bhatti also filed a suit under section 86A of DLR Acdt — 1954 for ejectment of
encroacher from Gaon Sabha fand. Both of these cases were clubbed an on
23.056.2002, these were decided against the petitioner. The petitioner filed an
application under Order VI Rule XIV of DLR Rules for restoration of his case.
The same was rejected by the Revenue Assistant on 07.02.2003. The
petitoiner had filad an appeal against the order dated 07.02.2003 in the Court
of Collector (South) and the case is still pending. There is no stay / status quo
order by Collactor (South) in this case.

4. That Khasra No. 715 (245 Bigha 16 Biswa), 725 (19 Bigha 01 Biswa),
726 (12 Bigha 04 Biswa) of Village Bhatti have been notified as Ridge vide
notification-dated 02.04.1996. The possession of Khasra no. 715 (235-16).
725 (05-01) was handed over 10 Forest Department on 16.12.1997. The

remaining 10 Bigha of 715 and 14 Bigha of 725 was not handed over due to
b

stay dated 24.04.1990.

5. That the petitioner had illegally encroached Khasrs No. 715 measuring
245 Bigha 16 Biswa by erecting boundary wall around it. Since the due
process of law was observed by this office by filling a suit under section 86A of
DLR Act -~ 1954 which was decided against the pelitioner on 23.05 2002, the

plea taken by the petitioner thal the stay order dated 24.04.1990 was violated,

TRGEEOF‘Y
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is wrong and misteading. There was no stay on lhe date of demolition ie
12.09.2006 and a8 such, no contempt of any arder of Hon'ble High Courl has

been committed. The petition needs to be disissed.

REPLY ON MERITS;

1. That the contents of para no. 1 of the petition are matter of record.
2to10. That the contents of para nos, 2 to 10 of the patition are matier
of racord. However it is stated that the respondent had initiated action in
Khasra No. 715 only in the presence of Field Kanoongo, BDO, Patwari and
Police Force. It is pertinent to mention here that the petilioner was also
present and the demarcation was done in his presence. He however left the
spot thereafter. The action has been initiated as per the orders of the Hon'ble
Supreme Court.

The answering respondents reserves his right to file additional affidavit
in case of any clarification with due parmission of the count.

PRAYER
The prayer clause is therefore wrong and denied. [t is, therefore, prayed
that under the facts and circumstances as mentioned in preliminary objections

and the reply on merits herein above, the petition is liable to be dismissed with

heavy costs.

Any other or further order, which this Hon'ble Court may deem fit and

(-

DERPCNENT

proper, may also be passed in favour of the respondent.

VERIFICATION

|, the above named deponent do hersby verify on this day of
Septamber 2007 that the contents of the above affidavit are true and correct to
my knowledge based upon the official records maintained in my office and no
part of it is false and nothing material has been concealed therefrom.

IgEPONENT

e Bopy
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True Typed Copy of Document

IN THE HIGH COURT OF DELHI AT NEW DELHI

W.P.(C) NO. 6199/2007

IN THE MATTER OF:

SHRI ARUN KUMAR JAIN ..... PETITIONER
VERSUS

UNION OF INDIA & ORS. ... RESPONDENTS
INDEX

SL.NO.  PARTICULARS C.FE PAGES

1.  COUNTER AFFIDAVIT ON BEHALF OF

RESPONDENT NO. 5, 1-3
New Delhi {(KAMAL DEEP)
ADVOCATE

Counsel for NCT of Delhi
G-44, Lower Ground FHoor,
Saket, New Delhi-17
Phone: 41764368 (O)
Mobile: 2810106684
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IN THE HIGH COURT OF DELHI AT NEW DELH

W.P.{C) NO. 6199/2007

IN THE MATTER OF:

SHRI ARUN KUMAR JAIN ..... PETITIONER
VERSUS

UNION OF INDIA & ORS. ... RESPONDENTS

COUNTER AFFIDAVIT ON BEHALF OF RESPONDENT NO. 5
Affidavit of Shri A. K. Sharma, Block Development
Officer (South) Department, Govt. of NCT of Delhi, Delhi do
hereby solemnly affirm and state as under:

That | am presently posted Block Development
Officer (South) Govt. of NCT of Delhi, Delhi. In my official
capacity | am conversant with the facts of the case and |
am competent and authorized to depose about the
same. | have gone through the above petition and
understood its contents,

PRILIMINARY OBJECTIONS

. That the petitioner is totally misconceived and not
maintainable in the eyes of law as per the brief facts
mentioned in the counter to the petition.

2. That Khasra No. 715, was declared as a Ridge Areq
and demolition was fixed for 12.09.2006 with the

TRUE TYPEDICOPY
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approval of Dy. Commissioner (South). At the time of
demolition, Sh. Arun Kumar Jain, the petitioner was
present at site. As some objections were raised by
him before starting demclition, the demarcation was
done there and then in his presence to settle his
objections. The demarcation was done in his
presence but he did not sign the demarcation report
dated 12.09.2006 and left the site. Thereafter, the
demolition was carried out and 245 Bigha 16 Biswa of
Ridge Notified Land was retrieved and the possession
was handed over to Forest Department on the same

day.

The possession of the above Khasra was taken in
terms of order of the Hon'ble Supreme Court. The
relief sought Iin the peftition is therefore not
maintainable, as the Khasra Nos. mentioned in the
petition is not declared as ¢ Ridge Area. The action
on 12.09.2006 was only for Khasra No. 715.

That the peftitioner filed a suit before Revenue
Assistant under Section 85 of DLR Act- 1954 for
declaration of Bhumidhari Rights. Gaon Sabha Bhatti
also filed a suit under section 86A of DLR Act-1954 for
ejectment of encroacher from Gaon Sabha land.
Both of these cases were clubbed an on 23.05.2002,

TRUE {ypiB copY
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these were decided against the petitioner. The
petitioner filed an application under Order VI Rule XIV
of DLR Rules for restoration of his case. The same was
rejected by the Revenue Assistant on 07.02.2003. The
petitioner had filed an appeal against the order
dated 07.02.2003 in the court of Collector {South) and
the case is sfill pending. There is no stay/status quo
order by Collector {South} in this case.

That Khasra No. 715 (245 Bigha 16 Biswa}, 725 {19
Bigha 01 Bisway}, 726 (12 Bigha 04 Biswa) of Vilage
Bhatti have been nofified as Ridge vide notification
dated 02.04.1996. The possession of Khasra No. 715
(235-16), 725 (05-01) was handed over to Forest
Department on 16.12.1997. The remaining 10 Bigha of
715 and 14 Bigha of 725 was not handed over due to
stay dated 24.04.1990.

That the petitioner had illegaily encroached Khasra
No. 715 measuring 245 Bigha 16 Biswa by erecting
boundary wall around it, Since the due process of law
was observed by this office by fiing a suit under
section 86A of DLR Act-1954 which was decided
against the petitioner on 23.05.2002, the plea taken
by the petitioner that the stay order dated 24.04.1990

was violated. Is wrong and misleading. There was no

TRUE T{PEDICOPY
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stay on the date of demolition i.e. 12.09.2006 and as
such, no contempt of any order of Hon'ble High

Court has been committed. The petition needs to be

dismissed.

REPLY ON MERITS

1. That the contents of para no. 1 of the petition are

matter of record.

2to010. That the contents of para nos. 2 o 10 of the
petition are matter of record. However it is stated that
the respondent had initiated action in Khasra No. 715
only in the presence of Field Kanoongo, BDO, Patwari
and Police Force. It is pertinent to mention here that
the petitioner was also present and the demarcation
was done in his presence. He however left the spot
thereafter. The action has been initiated as per the

orders of the Hon'ble Supreme Court.

The answering respondents reserves his right to file
addifional aoffidavit in case of any clarification with

due permission of the court,

PRAYER

The prayer clause is therefore wrong and denied. It is,
therefore, prayed that under the facts and circumstances

as mentioned in preliminary objections and the reply on
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merits herein above, the petition is liable to be dismissed

with heavy costs.

Any other or further order, which this Hon'ble Court
may deem fit and proper, may also be passed in favour of
the respondent.

DEPONENT
VERIFICATION

[, the above named deponent do hereby verify on
this ..... day of September 2007 that the contents of the
above daffidavit are true and correct to my knowledge
based upon the official records maintained in my office
and no part of it is false and nothing material has been
concedled therefrom.

DEPONENT

TRUE r@&ﬁ CoPY
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: ANNEXURE 77—

IN THE HIGH COURT OF DELHI AT NEW DELHI / ?0

+ CM No.14129/2012 in CONT.CAS(C) 409/2007

ARUN KUMAR JAIN ... Petitioner
Through: Mrss. Monika Arora, Advocate

W Vversus
GAON SABHA BHATI & ORS. ... Respondents
Through: Mr, V.K, Tandon, Advocate

CORAM:
HON'BLE MR. JUSTICE RAJIV SHAKDHER

ORDER
% 17.08.2012

[ssue notice to the non applicant/petitioner. Ms.Arora accepts notice on
behalf of the non applicant/petitioner. She submits that she does not wish to file
a reply to the said application.

This is an application filed on behalf of respondent seeking clariftcation
of the order dated 09.08.2012, This application is predicated on the foilowing
facts which have been brought to light.

. It is aveired by the applicant / respondent that the petitioner claimed
possession of two parcels of land, one belonging to the petitioner and another
parce! of land which was owned by the Gaon Sabha, Bhatti, Tehsil, Mehrauli,
Delhi. The parcel of land, which were in the ownership of the petitioner bear
the following Khasra Numbers :-

“Khasra No.716(12-08), 717(2-7), 718(5-17), 719(2-0), 720(4-08),
721(8-01), 722(2-0), 723(-105), 724(1-0)

CONT.CAS(C} 409/2007 Page 1 of 3
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While the parcal of land, which is owned by the aforementioned Gaon Sabha

bear the following Khasra Numbers :-

«Khasra Nos. 715(10-0), 725(14-0), 726(6-04), 729(4-04) & 731 (5-
16) of Gaon Sabha land of village Bhatti.”

It is not disputed before me that, in so far as the parcel of land which is
owned by the Gaon Sabha, there is litigation pending before the Callector
(South). .

It is in this context that the applicént!respondent says that the direction to
hand over possession issued by this court should, for the moment be confined to,
the Jand which is owned by the petitioner i.e., the parcel of land which bear the
following Khasra Numbers :-

“Khasra No,716(12-08), 717(2-7), 718(3-17), 719(2-0), 720(4-08),

721(8-01), 722(2-0), 723(-105), 724(1-0)” :

Ms. Arora submits that she has no objection, to the application being
atlowed. She further submits that in so far as the parcel of land which belongs
to the Gaon:Sabha is concerned, the petitioner vas in the possession of the said
{and prior to 12.09.2006 foi the past twenty five (25) years. Learned counsel for
the petitioner, however, accepts the fact that litigation is pending qua that land

owned by the Gaon Sabha, before the Collector (South).

As indicated above, she says that the necessary clarification be made by

. the court with a direction to Collector (South) to dispose of the pending appeal.
Tt is in these circumstances, she says that she does not wish to file a
formal reply.
Accordingly, the order dated 09.08.2012 is clarified to the extent that the
applicant/respondent alongwith the Forest Department shall hand over the
CONT.CAS(C) 40972007 Page 2 of 3
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} possession to the petitioner, of the land, falling in Khasra No.716(12-08), 717{- “
1 7), T18(5-17), 719(2-0), 720(4-08), 721(8-01), 722(2-0), 723(-105), 724(1-0) on
£ the date already indicated in the order dated 09.08.2012 . Furthermore, the
4% Collector (South) is directed to dispose of the appeal as expeditiously as

o

Zhasis

possible. The application is disposed of accordingly.

Dasti under the signatures of the Court Master. l

< 4\~
RAJIV SHAKDHER, J

AUGUST 17,2012
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Trve Typed Copy of Document
IN THE HIGH COURT OF DELHI AT NEW DELHI
CM No. 14129/2012 in Cont. Cas(C) 409/2017
ARUN KUMAR JAN .. PETITIONER
Through: Mrs. Monika Arora, Adocate
Versus
GAON SABHA BHATI & ORS. ..... RESPONDENTS
Through: Mr. V. K. Tandon, Advocate
CORAM:
HON'BLE MR. JUSTICE RAJIV SHAKDHER
ORDER
17.08.2012

Issue notice to the non capplicant/petitioner. Ms.
Arora  accepts notfice on behalf of the non
applicant/peftitioner. She submits that she does not wish to
file a reply to the said application.

This is an application filed on behalf of respondent
seeking clarification of the order dated 09.08.2012. This
application is predicated on the following facts which
have been brought to light.
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It is averred by the applicant/respondent that the
petitioner claimed possession of two parcels of land, one
belonging to the petitioner and another parcel of land
which was owned by the Gaon Sabha, Bhati, Teh:sil
Mehrauli, Delhi. The parcel of land, which were in the
ownership of the petfitioner bear the following Khasra

Numbers:-

“Khasra No. 716 (12-08), 717 (2-7), 718 (5-17}, 719 (2-0),
720 (4-08), 721 {8-01), 722 (2-0), 723 (-105), 724 (1-0)"

While the parcel of land, which is owned by the
aforementioned Gaon Sabha bear the following Khasra

Numbers:-

“Khasra Nos. 715 {10-0), 725 {14-0), 726 (6-04), 729 (4-
04) & 731 (5-16) of Gaon Sabha land of Vilage
Bhatti".

It is not disputed before me that, in so far as the
parcel of land which is owned by the Gaon Sabha, there is
litigation pending before the Collector (South).

It is in this context that the applicant/respondent sys
that the direction 1o hand over possession issued by this
court should, for the moment be confined to, the land
which is owned by the petitioner i.e the parcel of land
which bear the following Khasra numbers:-
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“Khasra No. 716 {12-08), 717 (2-7), 718 (5-17}, 719 (2-0},
720 (4-08), 721 {8-01), 722 {2-0}, 723 {-105}. 724 {1-0}".

Ms.Arora submits that she has no objection, to the
application being dllowed. She further submits that in so far
as the parcel of land which belongs to the Gaon Sabha is
concerned, the petitioner was in the possession of the said
land prior to 12.09.2006 for the past twenty five (25) vears.
Learned counsel for the petitioner, however, accepts the
fact that litigation is pending qua that land owned by the
Gaon Sabha, before the Collector {Southj.

As indicated above, she says that the necessary
clarification be made by the court with a direction to

Collector (South) to dispose of the pending appeal.

It is in these circumstances, she says that she does not

wish to file a formal reply.

Accordingly, the order dated 09.08.2021 is clarified to
the extent that the applicant/respondent alongwith the
Forest Department shall hand over the possession to the
petitioner, of the land, falling in Khasra No. 716 {12-08), 717
(2-7), 718 (5-17), 719 (2-0), 720 {4-08), 721 {8-01), 722 (2-0),
723 (-105), 724 (1-0} on the date already indicated in the
order dated 09.08.2012. Furthermore, the Collector (South)
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is directed to dispose of the appeal as expeditiously as
possible. The application is disposed of accordingly.

Dasti under the signatures of the Court Master.

Sd/-
RAJIV SHAKDHER, J
AUGUST 17, 2012

Yg
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PROCESS ._l NOTES
1. RECEIVED THE REV. DRAWINGS/ RECORD FROM Réiv. STAFF AND 1. ALL DIMENSIONS ARE IN FEET INCHES & GATHAS
PREPAIRED THE DRAWINGS AS PER REV. RECORD YEAR1908 (MASAVI) { IN BRACKETS ).
2.VISITED THE SITE WITH REV. STAFF AND FIX THE $OUTH/WEST CORNER | B N e RSO
OF JOHAR LIES IN KHASRA NO.- 665 FOR STARTING THE SURVEY POINT, ' CHECKED & VARIFIED BY REVENUE STAFF AND
WHICH IS CHECKED & VARIFIED BY REVENUE STAFF AND APROVED FOR : IS SHOWN IN RED.
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i DRAWINGS & FIELD BOOK DETAILS PROVIDED,
4. SITE SURVEY DRAWING IS SUPERIMPOSED ON KHASRA PLAN MADE ON CHECKED & VARIFIED BY REVENUE STAFF.
3. SITE SURVEY IS DONE WITH TOTAL STATION
4. SITE SURVEY DRAWING IS SUPERIMPOSED ON KHASRA PLAN MADE ON SHOWN IN RED COLOUR.
THE BASIS OF REV. RECORD VILLAGE BHATI. | ‘
RESULT i
1.AS PER THE ORDERS FROM SDM (HK) THE SULV PLAN IS SUPERIMPOSED
ON KHASRA PLAN BY ALIGNING THE REFERENCE #OINTSR2 AND R3
WE HAVE A SILGHT ROTATION WITH NEGLEGIBLE SHIFT OF KHASRAS
2. AFTER REALIGNMENT OF SURVEY PALN ON T!LIE ASRA PLAN THERE IS A
NEGLISIBLE CHANGE IN POSITION OF REQUIRED DEMARCATION AS SHOWN.
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ansEURE F=L 7

IN THE HIGH COURT OF DELHI AT NEW DELHI
+  CS(OS) 658/2021
ARUN KUMAR JAN Plaintiff
Through: Mr.Ravi Gupta, Sr. Advocate with
Mr.Pankaj Vivek, Mr.Sachin and
Mr.Deepak, Advocates.
versus
DY. CONSERVATOR OF FOREST & ORS. ... Defendants
Through:  Counsel for D-3.

CORAM:
HON'BLE MR. JUSTICE YOGESH KHANNA  for mivace (Jn
ORDER . _
% 13.12.2021 Liamainar Tudici '
I.A. No.16185/2021 , High go{lrt?éflﬁ?

1.  Exemption allowed, subject to all just exceptions.

5. The application stands disposed of.

CS(0S) 658/2021, 1.A. Nos.16184, 16186/2021
3. [t is the case of the plaintiff, around the year 1980, 45 Bighas and 16

Biswas situated in Village Bhati was purchased by plaintiff separate sale
deeds and these lands were duly muitated/recorded in his name in the Fard
Khatoni of Village Bhati, presently forming part of Tehsil Saket, District
South, New Delhi.

4. It is stated the plaintiff is an absolute owner and is in possession of
suit lands 'A’".

5. It is alleged the plaintiff entered into cultivatory possession of
adjoining 40 Bighas and 4 Biswas of Gaon Sabha land of Village Bhati,
details of which are mentioned in para 7 of the plaint. This land is termed as
suit land ‘B’ and this cultivatory possession of plaintiff was duly recorded in

Khasra Girdawri of years 1981-1983.
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6.  The plaintiff is contesting a case for above 40 Bighas and 4 Biswas of
land for declaration of his bhumidhari rights under Section 85 of the Delhi

Land Reforms Act, 1954 since 1990. The site plan depicting the entire land

in possession of the plaintiff is annexed with the plaint which shows the 45

Bighas and 16 Biswas of purchased land in orange colour and the 40 Bighas

and 4 Biswas of land which is in adverse cultivatory possession of plaintiff
in blue stripes.

7. Tt is alleged on 10.10.2020 some officials of the Forest Department

had visited the farm of the plaintiff and tried to close the passage at point 'X'

which connects the Bhati Mines road with the farm land of plaintiff.

8. The defendants no. 1 &.2 claim this 40 Bighas and 4 Biswas of land
as "ridge" and/or "reserved forest” belonging to Forest Department of GNCT
of Delhi and seek to dispossess the plaintiff without due process of law.

9. Ttis stated this land was never handed over to the Forest Department,
GNCTD by the Gaon Sabha Bhati but still the defendants intend to
dispossess the plaintiff by use of force and might of State machinery and the
suit land B is lying recorded in the name of Gaon Sabha Bhati but the
plaintiff has accrued bhumidhari rights for which the case is going on. |

10. In the circumstances, issue notice to the defendants.

11. Learned counsel for defendant No.3 has entered appearance. Let
written statement/reply be filed within the statutory period with an advance
copy to leamed counsel for the plaintiff. Rgplidation/rejoinder be filed
within four weeks thereafter. -

12. None has appeared on behalf of defendants No.1 and 2. Issue notice
to defendants No.1 and 2 by all modes returnable before the Joint Registrar
on 10.03.2022.

cenfied by VUIAYA LARSHMI DIG]T‘ZE DhTA

DOBHAL svjayn 1068 CO ’
ifiod to ba True CO¥

DlFunn wm Com

Signing DateNg.12.2021 15:26

L’Wﬁma n
i Court of Delb o
ad Under Sectlun 70

indlan Evidence Act

=



O

3008
202

13. Inthe meanwhile the parties to maintain status quo qua the possession
of the suit property/land as of today, till the next date of hearing.
14, Compliance of Order 39 Rule 3 CPC be made by plaintiffs within 10

days. “
3
15. Upon completion of service/pleadings, the matter be listed before this

16. Order dasti.

_"YOGESH KHANNA, J.
DECEMBER 13, 2021
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M Gmail pv balayan <pvbalayan@gmall.com>

ADVANCE SERVICE OF THE OBJECTIONS FILED BY RESPONDENT NO. 15 IN
O.A. NO. 525/2022 TITLED AS ‘LAXMI Vs. MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE & ORS

1 message

pv balayan <pvbalayan@gmail.com> Fri, Jan 2, 2026 at 4:58 PM
To: Yadav Kaushal <ADVOSC338@gmail.com:, "siddhant.buxy@onyxchambers.com”
<siddhant.buxy@onyxchambers.com>

Cc: Pankaj Vivek <pankajvivek@gmail.com>

Dear Sir/Madam,

Please find attached a copy of the objection filed by Respondent No. 15 in the above-mentioned matter.,
Kindly acknowledge receipt of the same.
Thanks and regards

Offlce of Panka) Vivek, Advocate

Atl: P-33A (LGF), South Extension Part-ll,

New Delhi-110049; Ph. No. 011-43029797

Mobile No, 9811215778

Mobile No, 9899192652 (Madan)

email; pankajvivek@gmail.com; pvbalayan@gmail.com

[5 Objections-OA-5220f2022-Laxmi Vs MoEF&CC-
NGT.pdf
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